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; INTRODUCTION

I, the Chairman of the Public Accounts Coramittee, ag authorised
by the Committee, do present on their behalf, this 122nd Report of
the Public Accounts Committee (Seventh Lok Sabha) on Para-
graph 1 of the Advance Report of the Comptroller and Auditer
General of India for the year 1979-80, Union Government (Civil)
on All India Handicrafis Board relating to the Ministry of Commeme
(Department of Textiles).

2. The Advance Report of the Comptroller and Auditor General
of India for the year 1970-80, Union Government (Civil) was lald
on the Table of the House on 27 April, 1881. The Public Accounts
Commitiee examined the Audit paragraph at their sitting held on
29 Januery, 1982, The Committee considered and finalised the
Report at their sitting held on 2 November, 1882. The Minutes of
the sitting of the Committee form Part II* of the Report.

8. The All India Handicrafts Board was set up in 1952 as an
Advisory Body to advise Government generally on problems of
handicrafts and to suggest measures for its coordinated development.
The Board was entrusted with a number of functions including
recommending of policies for development of handicrafts. It s,
however, surprising that the Board has not been in a position to
suggest any measures to Government with regard to matters like
technological improvement, quality control, design development,
research and training etc. What ‘s really surprising is that the
Board have not conducted any comprehensive study of these
matters.

4. The primary task of the Board was to make handicrafts am
effective instrument of reducing unemployment and under-employ-
ment among artisans and to promote economic independence and
social status and individual dignity of craftsmen. However, the
Board has not been able to achieve any concrete results in this
behalf as the craftsmen are still living below the poverty line; they
are not among the major beneficiaries of the banking system or of
research and develorment and their Iiving and working environ-

*Not printed. (One copy laid on the Table of the House and five copies placed in Ptr-
liamentary L!brlry}
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(vi)
ment is unsatisfactory. The cream of extra earmings has been taken
away by the exporters and traders while the workers and artisans
have got only the crumbs. Thus, even after 30 years, the very
objective of setting up of the Board remains to be realised,

5. The Board has not only failed to fulfil the objectives for which
it 'was set up, it has also failed to observe the financial discipline
expected of it. On the contrary, it has violated financial rules with
impunity. Grants amounting to crores of rupees were distributed
at the end of the financial year without ensuring that the organisa-
tions would be able to serve the purpose. After paying the grants,
no efforts were made to ensure that the money was spent for the
purpose for which it was intended and that it produced the desired
results. The. Committee have recommended that the Ministry of
«Commerce should appoint a High Powered Committee to evaluate
the working of the Board, fix responsibility for various lapses and
suggest necessary corrective measures to tone up the working of the
Board so that the Board may actually function as a powerful cata-
lytic agency for development of handicrafts in the coufitry and for
improving the lot of artisans.

8. A statement showing the conclusions and recommendations of
the Committee is appended to the Report (Appendix II). For
facility of reference these have been printed in thick type in the
kody of the Report.

7. The Committee place on record their appfeciation of the assis-
tance rendered to them .in the examination of the subject by the
Office of the Comptroller and Auditor General of India,

8. The Committee would also like fo express their thanks to the
officers of the Ministry of Commerce (Department of Textiles) for
the cooperation extended by them in giving information to the Com-
mittee.

New DevrHI; SATISH AGARWAL
+4, November, 1982 Chairman
I3 Kartika, 1904 (Saka). Public Accounts Committee.




REPORT

YPara 1 of C & AG Report (Civil), 1979-80 on which this Report
is based, is reproduced as Appendixl)

CHAPTER 1

COMPOSITION AND FUNCTIONS OF THE ALL INDIA
HANDICRAFTS BOARD

A. Historical Background

The All India Handicrafts Board was set up in November, 1952
‘as an advisory body to advise Government generally on problems
of handicrafts industry and to suggest measures for its coordinated
-development.

1.2 Giving the historical background of the All India Handicrafts
‘Board, the Ministry of Commerce (Department of Textiles) have
:slated in a note:

“In 1948, the Government of India set up a Cottage Industries
Board which was entrusted with the development of
handicrafts, handlooms, Khadi Village Industries, Silk
and other small scale industries. Soon it was realised that
the diversity and extent of problems and the number of
Industries to be dealt with by this Board were of such
magnitude as could not be handled effectively and speedily
by one single organisation.

It was against this background that the Al]l India Handicrafts
Board was established in November, 1952, The Board
was set up to study the problems confronting develop-
ment and the progress of handicrafts, to advise the
Government on the solution of these problems and in
particular, to improve and develop production techniques,
new designs to suit the changing conditions and to pro-
mote marketing in India and abroad. The Board was
also required as a technical body to advise the Govern-

' ment on grants and loans to be given to the State Govern-
- ments, private organisations and institutions for financing
activities necessary for the develorment and improvement

- of handicrafts.”
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B. Composition of the Board
13 At the time of its initial constitution in 1952, the Board had
a Chair and 20 members. Since then, the Board has been reconsti-

tuted from time to time. Government of India Resolutions recon—
stituting the Board were issued on the following dates:

Date of issue of Govt. Resolution - Term of the Board
. 27-11-1954 Not given
2. 1-8-1957 3 years
3. 12-6-1960 2 years
4 4-9-1962 2 years
5. aB2-1964 2 years
6. 1991967 3 years
7 7-1-1971 3 yeans
8. 28-7-1974 Not given !
9  20-7-1976 3 years
10. 9-6-1978 2 years
11. 1-7-1981 1 year

1.4 From 1-7-1881, Government hawe constituted a Joint Board
for Handlooms and Handicrafts viz. the All India Handlooms and.
Handicrafts Board which consists of 78 members. The Minister of
Commerge is the Chairman of the Board.

1.5 The Audit para has pointed out that while the Board was:
required to meet at least once in 4 months, it met only once in each:
of the years 1976, 1877, 1678 and 1999. Asked about the technical
and administrative difficulties in holding more than one or two
meetings every year, the wfinistry of Commerce (Department of
‘Textiles) stated in a note:

: “During 4 years, 1976, 1977, 1978 and 1979, All India Handi-
- crafts Board had met twice in 1976, once in 1878 and once
in 1879. The Board did not have any meeting in 1977.
. The meetings of the All India Handicrafts Board were
held at the convenience of the Chairman of the Board.
‘There was no Chairman of the Board from 2ist May, 1977

[ to 2nd June, 1978
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C. Functions and Objectives

1.6 The Board is requested to keep in view the following objec--
tives of the Government in respect of handicrafts:

(i) to develop handicrafts keeping the socio-economic, cultural
and artistic perspective in view,

(ii) to make handicrafts an effective instrument of reducing
un-employment and under-employment;

(iii) to make handicrafts an effective instrument of increas--
ing the incomes of whole-time and part-time producers;

(iv) to improve craftsmanship, artisanship and rural house-
hold innovativeness in this regard while remaining based
on the foundations of cultural heritages; and

(v) to promote economic independence and social status and’
individual dignity of craftsmen.

1.7 The functions of the Board are generally to advise Govern-
ment on policies necessary in respect of handicrafts in the light of
the objectives and in particular:

(a) to study the human, socio-economic, technical, financial,.
organisational, cultural and artistic aspects of handicrafts
in the country and in the light thereof recommend policies:
for development;

(b) to advise Government on priorities;

(c) to advise on measures for expansion and development of’
internal and foreign markets for handicrafts products;

(d) to advise on measures for effective co-ordination of the:
development efforts among the various State Govern--
ments/Union Territories;

(e) to recommend any other measures necessary for the-
development of handicrafts such as technolegical improve-
ment, quality control, design development, product de-:
velopment, research, training and extension, publicity,.
organisation of museums, co-operatives and other insti-
tutions, organisation and flow of credit, supply of raw:

1 materials and improvement of housing and other aspects:
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of the living and working environment and the quality of
life of artisans; and

(f) review the progress of development from time to time.

1.8 The Committee enquired if the All India Handicrafts Board
‘had reviewed the progress made in the direction of development of
‘handicrafts from time to time and if any detailed study had been
.madedin this regard. The Development Commissioner, Handicrafts
stated:

“We commissioned a large number of studies through other
organisations on various subjects. Out of 21 Reports, 17
Reports have been received, 4 Reports are still awaited.”

1.9 The Committee invited the attention of the representatives
of the Ministry of Commerce (Department of Textiles) to the
‘following observations contained in the Report of the Working Group
+on Handicraft for the Sixth Five Year Plan: ,

“The performance hag lagged behind the financial targets set
out both in the central and state spheres.

Another important parameter of inadequacy is that craftsmen
are still typically below the poverty line. They are not
among the major beneficiaries of the banking system or
of the research and development and their living and
working environment is unsatisfactory.”

1.10 Reacting to the above observations, the Development Com-
‘missioner, Handicrafts stated:

“It is a self-introspection and a confession. Regard.ng the
poverty of the artisan or the craftsmen, it will be too much
to claim by anyone that the poverty has been removed, We
do not claim either. But we can certainly say that with
the increase in exports of mainly two or three items like
carpets, metal ware etc. the wages of craftsmen and arti-
sans in these sections have gone up over the last few
years.. . It must be confessed, as in all other sectors, here
also the cream is taken away by the exporter and the
trader. About that there is no doubt.”

. 111 Asked if any study had been conducted about the improve-
ment in the living conditions of artisans, the witness replied:

“No formal study has been conducted.”
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1.12 The Commiteee enquired if any study had been carried out
with regard to the total number of artisans and craftsmen throughout
the country, the type of training required by them, the part.cular
industry in which they could be absorbed and other steps necessary

to provide them employment. In reply, the Development Commis-
sioner, Handicrafts stated:

“We have not undertaken any comprehensive study. What we
are proposing to do now is to take up studies and surveys
sector-wise. That will be more meaningful perhaps.”

1.13 The Committee enquired if -the Board had recommended any
measures to Government for adoption with regard to matters like
technological improvement, quality control, design development,

research and training etc. the Development Commissioner (Handi-
-crafts) replied:

“A comprehensive study of the above matters has not been

made to be able to suggest to the Government for taking
measures.”

1.14 The witness further added:

“We can say that is because of the in:tiative of the Board that
various arts like Madhubani painting or the Kalankar art
of Andhra Pradesh which were gradually languishing,
have been revived. It is now regarded to have its own
fashion and charm and has caught the imagination of the
people. The Kalankari art is being restored to its old
glory.

The Art of the chikan work has been promoted at Lucknow.

In Rajasthan, the Bagru Rand-printing has improved. The art
of Sanganer has also improved. You can see the improve-
ment that Bagru has made and the amount of design that
we have given to Bagru. It has shown improvement.”

113 In a subsequent note furnished to the Committee, the
"Department of Textiles has stated as follows:

“Some of the steps taken by the Board which have helped in
developing handicrafts and increasing their sales and ex-
ports are as under:

(1) The Board conducted more than 120 studies on various
crafts in fifties and sixties to identify cra?t pockets and
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2)

3)

(4

)

(6)

6

study their poblems. This was ome of the imporlant
steps in identifying the production centres of handicrafts
in the country and focussing attention on their problems.

The Board projected the image of Indian handicrafts
within the country and abroad by organising exclusive
exhibitions of handicrafts and also by taking up various
publicity measures such as brochures, pamphlets, films,.
live, demonstration of craftsmen etc.

The Board had taken up training programme through
Mastercraftsmen in the beginning and subsequently
through institutions set up for the purpose. The steps
taken in the fleld of training have helped in enlarging
the production base for handicrafts in the country and
also helped the rural and semi-urban people 10 get em-
ployment in the sector. In the carpet craft more than
50,000 workers have been trained and this step has help-
ed in enlarging the production base for carpets specially
in J&K State and East U. P. and boosting up exports. It
may be added here that handicrafts are generally not
taught in schools and colleges and handicrafts Board has.
done a pioneering job in this direction.

The Board through its technical personnel at head office
as well as at its field ofices and Regional offices have-

helped the State Governments to formulate Plan Schemes:
relating to handicrafts.

In the field of designs, the Board has set up four Design
Centres 2t Bangalore, Bombay, Calcutta and Delhi.
Concerted effort was made to develop new designs as
well as revive old designs. Several State Governments
have set up their Design Centres after the Board took the
lead in this direction. .In order to preserve old crafts,
Board has set up a Crafts Museum which hag rare collec--
tion of more than 20,000 exquisite pieces of handicrafts.

The Board has been continuously in touch wilh industry
and trade and recommending various export promotion
measures to Government from time to time. The export
promotion and export assistance measures have helped
this sector to increase their exports.

(7) In order to encourage and honour outstanding craftsmen,

the Board had instituted a scheme of National Awards to-
Master-craftsmen.
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The Board has also instituted a scheme to give pension to
craftsmen in indigent circumstances.”

1.16. Asked about the number of artisans getting old age pensions
Developmen; Commissioner, Handicrafts stated before the Com-
.mittee;

“We are giving 15 pensions per year. About a hundred people
are getting it.”

117 The All India Handicrafts Boarg was set up in 1852 as an
.advisory body to advise government generally on problems of
handicrafts and te suggest measures for its coordinated develop-
ment. The Board was entrusted with a number of functions includ-
ivg study of human, secio-economic, techmical, financial, erganisa-
tional and artistic aspeets of handicrafts in the country and in the
light thereof recommend policies for development. The Committee
‘are, however, surprised to note that even though thirty years have
‘elap-ed, the All India Handicrafts Board has not as yet cenducted
any comprehensive study to collect such basic information as the
number of arlisans and craftsmen in the country, type of training
required by themm and training necessary to previde employment to
them. 1t is beyond comprehension as to how in the absence of this
basic information. the Board could take and suggest any concrete
measures for development of handicraft in the country. It is,
thercfore, not surprising that the Board was admittedly not in a
position to suggest any measur:s to Government with regard to
maiters like technolegical improvement, quality control, design
development, research and training etc. in the absence of a compre-
hensive study of these matters.

1.18 The primary task of the Board was to make handicrafts an
efective instrument of reducing unemployment and under-employ-
nent among artisans and to promote economic independence and
‘social status snd individual dignity of craftsmen. The Committee
regret that the Board has not able to achieve any concrete rosults in
this regard as is borne out by the Report of the Working Group on
Handicrafts (1978-83) for Sixth Five Year Plan which was presided
over by the Development Commissioner for Handicrafts himself.
‘The Working Group had observed that the craftsmen were still
living below the poverty line, they were not among the major bene-
ficiaries of the banking system or of research and development and
their living and working environment was unsatisfactory. While
the representative of the Ministry of Commerce claimed that with
dhe increasc in exports of carpets, metalware etc., the wages of



craftsmen and artisans had gone up, it was admitted that the eream.
of extra earnings had been taken away by the exporters and traders
while the workers and the artisans had got only the crumbs. More-
over, in the absence of any formal study ia this regard, it is difficult.
to judge the extent to which there has been any improvement in
the living standards of the artisans comsequent on the setting up ot
the All India Handicrafts Board. Thus, even after 30 years, the
very object of setting up the Board remains to be realised.

1.19 The Committee note that since its initial counstitution in
1952, the Board has been reconstituted 11 times. From 1st July
1981, a Joint Board for Handlooms and Handicrafts consisting of 78
members has been set up. The Committee are unable to appreciate
tho rationale of setting up a Joint Board for Handlooms and Handi-
crafts when the problems relating to these sectors are entirely
different and are in no way inter-connected. Moreover, a Board
with 78 members is too unwieldy. Even when the Board had a
membership of less than half of the number it was not found possi-
ble to hold meelings even once in four months as laid in the rules
During a period of four years 1976 to 1979, the Board met only 4
times. The Committee would therefore like Government to examine
if it would not be better to set up a compact Board exclusively for
Handicrafts.



CHAPTER I
DESIGN AND TECHNICAL DEVELOPMENT

The Audit Para points out that for design and technical deve-
Jopment, four regional Centres were set up in 1956 at Calcutta,.
Bombay, Delhi and Bangalore and a technical development Wing
was added to each of them in December, 1974. The main objectives
of the Centres were to develop new designs based on demand and
to render assistance to craftsmen and artisans. An expenditure of
Rs. 92.55 lakhs (on design wing only) was incurred on these Centres .
during 1974-75 to 1978-79. However, in a draft scheme for ‘Design
Extension Service’ it was mentioned that the craftsmen did not
come to the Centre for design assistance, that the exportets did not
patronise it and that in contrast to all the inputs the commercial
acceptance of the designs developed and their dissemination to the-
trade was hardly 10 to 15 per cent. According to the Regional
Design and Technical Development Centre, the poor performance
of the design centres was mainly due to the'r location at fixed
places and lack of publicity.

2.2 Asked if the poor performance of the design centres was-
due to the location at fixed places and lack of publicity and if so,
what remedial measures were taken to overcome these difficulties,
the Ministry of Commerce (Department of Textiles) have stated
in a note: i

“Although there is scope for considerable improvement in
the performance of design Centres, it would be unfair to
say that the performance of all the design centres is
poor. Location at fixed placs and lack of publicity are-
some of the disadvantages from which these design
centres suffer.”

2.3 The Committes pointed out that the All India Handicrafts
Board had attributed inadequacy of technicalladministrative staff
for the ineffective implementation of the schemes and enquired
about the steps taken in the matter. In reply, the Ministry of Com-
merce (Department of Textiles) stated in a note as follows:

“Recruitment Rules are being framed and requisitions are
being sent to the recruitment agencies. The working of"

: 9
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various schemes is under detailed examination and staff
structure will be finalised thereafter,”

2.4 It has been pointed out in the audit para that no evaluation
+of the progress of work in technical wings of the Centres had been
done since their inception, though envisaged at the time of their
sanction. Asked about the reasons for the same, the Ministry of
Commerce (Department of Textiles) stated in a note:

“It is regretted that no evaluation of the progress of the work in
the technical wings could be undertaken.”

2.5 Audit Para further points out that although in January, 1974,
the Board had impressed on the regional centres that old and obso-
lete samples be disposed of on emergency basis, no disposal of
samples had taken place except sets of a few samples at Delhi and
Bombay. Moreover, while large stocks of prototype samples, tools
.and equipment, machinery and raw materials were lying at d'fferent
regional Centres, annual verification thereof, as required under the
rules had not been conducted at Calcutta since inception, New
Delhi since 1987, Bombay since 1970 and Bangalore since November,
1975. Asked about the value of the samples produced upto March,
1974 and lying at various Centres, the Min'stry of Commerce
(Department of Commerce) have stated:

“The total value of the samples produced upto March, 1974
is Rs. 12,20,348.42.” B

2.6 To a query as to why no annual physical verification of the
-stock lying at various regional Centres was conducted regularly,
the Department of Text:les stated in a note that “It is regretted that
annual verification could not be conducted.”

2.7 The Committee desired to be informed of the achievements
-of these design centres, shortcomings in their performance and
remedial measures taken in this regard. In reply, the Ministry of
«Commerce (Department of Textiles) have stated as follows:

#(a) These four desigh centres of the Board pursued their
primary object of studying traditional crafts of the region,
documenting traditional designs for the purpose of pro-
motion and evolving of new des’gns. The centres made
efforts to revive and develop handicrafts, planned visits
to and maintained contacts with craftsmen, traders,
manufacturers, exporters and their organisations. With
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the object of popularising new designs and techniques of
productien, special exhibitions for display of designs
were arranged by the Centres in their respective regions.
They also rendered advice and technical know-how to
individuals, emporia, voluntary organismtiong and State
Governments, etc. in ecarrying out their developmental
programmes and overcoming technical difficulties.

(b) It was noticed that the craftsmen seldom approached the
centre for design assistance and the commercial accep-
tance of the designs developed for their dissemination to
the trade was not satisfactory,

(c) A small Sub-Committee of the Standing Committee on
design and training of the Alt India Handicrafts and
Handloom Board is going into the whole: question.”

2.8 Although a Design Service Division was working in the
Board to coordinate the activitles of the regional design centres, no
re¢ord of the progress made at the regional centres wag maintained.
Asked about the reasons for the same, the Ministry of Commerce
(Department of Textiles) have stated in a note that “Records of

progress were maintained but they were not adequate and could
be improved upon.”

2.9 Asked about the samples lying undisposed in the Design
Centres, the Development Commissioner, Handicrafts stated before
the Committee:

“For the same material in the same craft they develop new
ideas and develop new products. That product had to be
accepted both by the craftsmen in the field and also by
the market. If a person makes 10 or 15 samples, I would
be happy if two or three are accepted both by the crafis-
men and the market. The remaining items remain in the
Centres. The value of these has become quite large; in
fact I had visited the places where the stores are scatter-
ed. We have not taken adequate steps to dispose of the
samples.”

2.10 The witness added:

“There are registers maintained at the design centres for
noting down the parties who supplied designs and also
the craftsmen who work for designs. The records are
maintained. But perhaps the records maintained are not
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up to the mark. But we have registers kept up there for
maintaining the record as to what design was produced
and to whom was it given. A technical development
wing was added to all the four design centres in 1975 or
1976. No formal eraluation has been done as to what has
been the utility of these centress in the last 6 years.
My personal assessment is that the technical development
centre at Bangalore has done very good work, they have
standardised certain tools, out the remaining centres have
not been particularly effective. In the traditional indus-
tries development of a tool and standardising it and then
making it acceptable to traditional craftsmen is not a very
easy task. So it will take a lot of time. As I said, the
performance of the Bangalore centre must be quite upto
the mark. Other centres have not really measured up
to our expectations.”

211 For design and technical development, four regional centres
were set up in 1956 at Bonibay, Calcutta, Delhi and Bangalore and
a Technical Development Wing was added to each of them in De-
cember, 1974, The main objectives of the centres were to develop
new designs based on demands and to render assistance to crafts-
men and sartisans. The Committee regret to note that these design
centres have failed to fulfil the objectives for which these were set
up as it clear from the fact that the centres have not been patronised
either by the artisans or by exporters and the commercial acceptance
of the designs developed and their dissemination to the trade was
hardly 10 to 15 per cent. The Committee find that while at the time
of sanctioning of technical wings of these centres, it was laid down
that the work of these wings would be evaluated, no such evalua-
tion has so far been done. This is regrettable.

212 The Committee note that some of the factors respon-ible for
the unsatisfactory functioning of these centres are shortage of admin-
istrative and technical staff, location at fixed places and Iack of
publicity. The Committee recommend that an indepth study of
all these centres should be taken up immediately to find out the
defeciencies in these centres and measures taken to remove them.
The Commitiec need hardly emphasice that it is only by introduc-
tion of attractive designs that our handicrafts can be popularised
both in domestic as well as foreign markets.

2.18 Although samples worth several lakhs of rupees have heen
prepared by these design cemtres, these are still lying at various
centres. What is really shocking is that even annual physical
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verification of these samples s not being done and no satisfactory
record in respect of these samples is being maintained. This is a sad
reflection on the working of the Board. The Committee recommend
that the Board should be instructed to ensure that proper records
are maintained in respect of the samples produced in various design
centres, annual physical verification done and concerted efforts made
to dispose of these samples. The Committee would like to be in-
formed of the concrete measures taken in this regard within six
months. “n



. W fl!l fad T
TRAINING
Undér thdse schemes, training was imparted by a master crafis-
man of repute at his own place of work. Raw materials, tools and
equipment were supplied by the master craftsman or the trainees

themselves who were paid monthly stipend at the rate of Rs. 60 each.

The finished product was the property of those who prownded the raw
material. T

3.2 According to Audit Para, during 1974-75 to 1978-79, training
under the above schemes was imparted to 1470 apprentices in diffe-
rent crafts under 195 master craftsmen. No evaluation was however,
undertaken by the Board to ascertain as to how far the objectives
of the scheme were achieved and how many trainees had adopted
the profession after completion of the training.

3.3 The Committee desired to know as to why no evaluation was
made to ascertain the extent to which the objectives of the schemes
were achieved and how many trainees had adopted the profession on
completion of the training. In reply, he Ministry of Commerce (De-
partment of Textiles) have stated: =

-

“The objective of scheme was revival of languishing crafts
and imparting special expertise. It is well known that
crafts like Kalamkari, Madhubani paintings, stone carving
etc. have been revived: The test of success is in the sale of
these products in emporium. No formal survey was, how-
ever, conducted.”

3.4 It has been pointed out in the Audit Report that in March,
1979, the Board sanctioned Rs. 9,58 lakhs to a voluntary organisation
(Gandhi Peace Foundation, New Delhi) for organising 70 training
schemes in Zardozi (gold embroidery), ivory, wood and jewellery
crafts in Delhi and its surrounding areas and released in March, 1979,
Rs. 5.08 lakhs for implementing the schemes on behalf of the Board.
It was noticed in audit that against 70 training schemes sanctioned,
the organisation started 60 schemes in 1979-80 and spent Rs. 3.98
lakhs upto 31 March, 1980. The Board issued a fresh sanction in
August, 1980 for Rs. 4.48 lakhs for 38 training schemes for ten months.
Sale proceeds, if any of the goods produced were not deposited with

14
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the Board and information about the number of trainees troined was
not furnighed.

3.5 The Committee—desired to be informed of the considerations
on which the implementation of 70 schemes. £ apprenticeship trainees
was assigned to Gandhi Peace Foundation, New Delhi when the pro-
posals for such schemes were sponsored and implemented through
the field offices. In reply, the Ministry of Commerce (Department of
Textiles) have stated:

“Gandhi Peace Foundation informed the Board that they had
a meeting of the renowned craftsmen and women at Delhi
at Gandhi Peace Foundation which was attended by about
400—500 distinguished craftsmen and women. Gandhi
Peace Foundation also informed the Board that they have
established good contacts with the community of crafts-
men and women, On the request of the Gandhi Peace
Foundation, the Board sanctioned 70 new training schemes
in various crafts in Delhi and surrounding areas. The
schemes were covered under the general policy approved
by the Board that it can associate reputed, registered wnd
voluntary organisations in implementation of its gohemes
since the activities of the Board had increased manifold.”

3.6 When asked about the required qualifications of master crafts-
maem in the schemes and if these were emfonced rigidly while selec-
ﬁwﬁmmmdl‘mhwswthumzwlﬂa
Home were preseribed for the mastercraftsmen in the scheme.
ahdwhyadepqrtuxewasmadpdnthhwfmmtheqdam-c-
" comding to which raw materigls, tools and equipment were to be sup-
plied by the master craftgmen or the trainees, the Committee were
informed in a nete that “These schemes were not sanctioned under
the normal apprepticeship training schemas run bythe Board, They

were new schemes.”

3.7 The Committee enquived if the voluntary organisation had
ratglerad any accounts duly supported by paid vouchers for the ex-
penditure of Rs. 398 lakhs incurred by it upto March, 1980 and if
not how the Board satisfled itself that the expend.imre had been
inourred on the stated purpese. In reply, the Ministry of Commerce
(Department of Commerce) stated in a note:

“No. Fhese were not required as per grants-in-aid rules. They
have submitted part of the accounts duly audited by Char-
tered Accountants, The grantee institution has since .com-

o pleted the training programme.”
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3.8 Asked about the position regarding recovery of interest earned
by the organisations on the unspent balance of the sale proceeds of
goods produced by the trainees, the Ministry have replied as follows :

“Final accounts have not been rendered by Gandhi Peace Foun-
dation. The question of interest earned on the unspent

balance and the sale proceeds of goods produced will be
examined after final accounts are received.”

3.9 To a query if the apprentices had been employed geainfully
_after completion of their training, the Ministry have replied that
“No formal survey has been conducted.”

3.10 The Development Commissioner, Handicrafts clarified the
position during evidence as follows:

“70 training schemes were to be organised by them, By and
large they were organised. We have not received the utili-
sation certificates from them yet.”

311 Under the Apprenticeship Training schemes, training was
iraparted by master craftsmen of repute at their owi:plamof
work. During 1974-75 to 1978-79 treining under the above schemes
was imparted to 1470 apprentices in different crafts under 195
master craftsmen. The Committee however, note that the All India
Handicrafts Board have not undertaken any evaluation to ascertain
as to how far the objectives of the schemes have been achieved and
how many trainees had actually adopted the profession after the
completion of their training. This is to say the least, surprising.
The Committee recommend that in future as and when such a
‘scheme Is started by the All India Handicrafts Board, there should
be a periodical evaluation/review of the scheme so as to ascertain if
the scheme has been able to achieve the objectives for which it has
been started, to locste deficiencies. if any and to take timely correc-

tive measures,

3.12 The Committee note that the All India Handicmftsﬂonrd
sanctioned in March, 1979 Rs. 9.58 lakhs to Gandhi Peace Founda-
“tion, a voluntary organisation for organising 10 training schemes in
gold embroidery; ivory, wood and jewellary crafts in Delhi and its
surrounding areax and released in March, 1979 Rs. 5.08 lakhs for
. the purpose. Although upto March, 1980 only a sum of Rs. 3.98 lakhs
_was spent, the Board issued a fresh sanction in August, 1980 for
Rs. 448 lakhs. Neither the sale proceeds of goods produced were
deposited with the Board nor information about the number of
trainees actually trained furnished. What is still more surprising
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i.muuﬁlhaﬂonm-&ﬁemh_mmdﬂ»wwby the
Gandhi Peace Foundation have still not been given. The All India
‘Handicrafts Board has not conducted any survey to find out if the

a})pr::tl'ces trained under the scheme have been gainfully em-
“ployed. "

3.13 The Committee fail to appreciate the basis on which Gandhi
Peace Foundation which has no expertise or previous experience in
the field of landicrafts was entrusted with the responsibility of
qrgmlsing' these apprenticeship pchemes. Moreover, after having
released the meney, the Board did not take any steps to ensure that
the amount was properly spent and only part of the account duly
audited by the Chartered Accountants has been furnished. Steps
have not been - taken to obtain utilisatipn certificates from the
foundation. The Committee cannot but conclude that the All India
'Handicrafts Board have failed to exercise due control and supervi-
sion to ensure that the expenditure on the schemes produces the
expected results. The Committee would like to be apprised of the
detailed reasons for this failure on the part of the Board and the
measures taken to ensure that at least now the utilisation certificates
are obtained from the Gandhi Peace Foundation.

- B, Massive Training Programme in Carpet Weaving

3.14 Prior to 1975, the Board had set up 16 training centres
in Carpet weaving. To meet the increasing demand of Indian car-
pets in foreign markets, it was decided in 1975 that 30,000 (revised
to 45,000) weavers should be trained in carpet weaving during
1976 to 1979. A massive programme of training in carpet weaving
was, therefore, launched by the Board in 1976-77. Against 829
* training Centres sanctioned upto 1978-79, 817 centres were actually
set: up—421 by the Board, 63 by the Handirafts and Handloom Ex-
port Corporation and 338 by State Handicrafts Corporations. Under the
scheme, 50 trainees, at the rate of 5 trainees per loom were to be
imparted training at each Centre for a period of one year (1-1|2
years in the case of training centres in Jammu and Kashmir). The
training centres set up by the HHEC and State Handicrafts Cor-
porations which were financed cent per cent by grants from the
'Board, were to be converted into production centres after comple-
tion of training and all the trainees absorbed therein. Trainees, who
had completed the training in the Centres run by the Board were
to be absorbed in the carpet production centres in the respective
States in which the centres were located.
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3.15 It has been pointed out in the Audit Para that carpels worth
Rs. 71.79 lakhs produced by trainees in Uttar Pradesh had accumy-
lated and had not yet been disposed of. Similar information in res-
pect of carpets lying undisposed of in other Centres were awaited.
A representative of the State Industry Department of Rajasthan
who visited the Centre at Tonk in April, 1978 reported to the Board
that out of 51 carpets lying in the Centre, 41 carpets had faded,
were torn or soiled. ~Add

3.16 The Committee desired to be informed of the number of
carpets produced at the training Centres run by the Board and the
number of carpets disposed of, the number of carpets stil lying
‘undisposed of, their value and the present condition of these un-
disposed carpets. The Committee also desired to know ‘the reasons
why these carpets have not been disposed of. In reply, the Ministry
of Commerce (Department of Textiles) have stated:

“Approximately 20,500 carpets were produced at the Training
Centres run directly by the Board. So far abput 726 car-
pets have been disposed of. Approximataly, 19,774 " car-
pets are lying undispesed. The value of the carpets s
being worked out. The Board has taken following steps
for disposal of these carpets:

(a) Issued advertisements in newspapers for disposal of
carpets in Varanasi diatrict.

b) Written to State Corporation, CCIC, HHFC and also
to several corporatiops to purchase carpets.

So far the response has been very poor. It is now propesed
to auction plain carpets with the help of DGS&D. After
se¢ing the response of the auction, further action would
‘be taken. Some of the old carpets have deteriorated, How-

ever, by and large carpets are generally in satisfactory
condit;on ........ W L

317, Askeqd as to how long these carpets were stocked, Develop-
ment Commissioner, Handicrafts stated before the Committee:

“Since 1976 these carpets are being manufactured hy these
trainees. In the training cowxee, a trainee is expected
to make three carpeto—first is a plain ane, the seeond
is & design one and the third is a ‘befter design carpet.

‘ There may be carpets from various areas stored from
] lm”



19
3.18 The witness further stated:

“There is no doubt that over the years, the quality of carpets,

if they are not properly stored, gets deteriorated consider-

. ably, It would have been much better if we had devised

a machinery or system by which these could have been
disposed of as they were produced.”

3.10 The Secretary, Dep:rtment of Textiles added:

“I would definitely accept the accusation that more efforts
should have been made in the earlier years to dispose of

these carpets....Now we are trying to dispose them of to
the best of our ability.”

3.20 He further stated:

“When the carpets were produced, the initial effort was to
try to sell them at the price that might be avmilable in
the market. The question of auction came up later when
it was felt that there was not much success. In the first
two years, this decision about auction was not taken. But
after that it should have been teken.”

3.21 Asked about the number of damaged carpets, the Develop-
ment Commissioner, Handicrafts stated:

“At the most 200 are by and large damuged. There are about
seven places where they are stored. Only at one place
where water had seeped in, some damage was done. Other-
wise, by and large the condition of the carpets has been
reasonable.”

3.22 To meet the increased demand of Indian carpets in foreign
markeis, it was decided in 1975 that 30,000 weavers should be txnined
in carpet weaving during 1976 and 1979 and a massive programme of
training in carpe¢ weaving wag launched in 1976-77. For this purpose,
817 centres were set up and 50 trainges were to be traimed in each
Centre. The Committee have been informed that although 20,508
carpets were produced at the Training Centres run directly by the
Beoard, only 726 carpets have been dispesed so far. The Committes
regret to note that altheugh some of these carpets were. produced as
early as in 1976, no serious efforts have been made so far to dispose
them of. Some of the carpets have been found to be faded, torn er
sotled due to prolonged storage resulting in considerable loss to the
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public exchequer. | The Committee cannot but conclude that the
officers of the All India Handicrafts Board have failed to exercise the
requisite prudence expected of them. The Committee recommend that
the Board should take immediate measures to dispose of the carpets
-expeditiously. Moreover, the responsibility should be fixed for the
failure to devise a machinery or system by which the carpets could
have been disposed of ag they were produced.

C. Training through HHEC|State Handicrafts Corporation

3.23 It has been pointed out in the Audit Para that the grants
paid to the HHEC and other State Handicratts Corporations for
setting up carpet weaving centres during 1875-76 to 1978-79 amount-
ed to Rs. 6.70 crores. In 361 centres allocated to the HHEC and
varioug State Corporations during 1975-76 to 1977-78, training had
been completed. In regard to the number of centres converted into
production centres as per the condition of the grants, the Board
stated in November, 1980 that information has been called for from
the centres and was awaited. The cost of assets (Rs. 104.44 lakhs)
created out of the grants was recoverable from these. However, the
‘Board stated in November, 1880 that the question of transferring
the assets to grantee institutions in the form of equity participation
or its recovery was still under the consideration of Government.

3.24 Asked about the extent of control exercised by the Board
on the grantee corporations to whom a grant of Rs. 6.70 crores was
paid during 1975-76 to 1978-79 for setting up of carpet weaving
centres, the Ministry of Commerce (Department of Textiles) have
stated in a note: —

“The grants released to various State Corporations for their
participation in Massive Training Programme in carpet
weaving were subjected to approved pattern of financial
assistance and the financial terms as stipulated in paras
‘148-151 of General Financial Rules. The control of ex-
penditure against the grants given to the grantee institu-
tions was exercised through statements of accounts
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received from them duly audited and certified by Chartered
Accountants.” '

3.25 Regarding receipt of audited statements of accounts in res-

pect of the grants released, the Ministry of Commerce (Department
of Textiles) have stated in a note as follows: —

“Against total grants of nearly Rs. 6.70 crores released to 14
State Corporations upto 31st March, 1979 for carpet
weaving training centres, audited statements of accounts
for Rs. 5.96 crores have been received and amounts amount-
ing to Rs, 0.74 crores are still outstanding. The matter
is being pursued.”

3.26 The Committee desired to be furnished with. information
regarding number of training centres since converted into production
centres. In reply, the Department of Textiles have stated that
“complete information relating to conversion of training centres
into production centres and absorption of trainees has not been re-
ceived from Central and State Corporations.”

3.27 Asked why the cost of assets created out of the grants had
not been recovered from the institutions and if any decision had
been taken in the matter of transferring the assets to grantee insti-
tutions in the form of equity participation, the Ministry of
Commerce (Deptt. of Textiles) have stated in a note:—

“According to our calculations, assets amounting to Rs. 104.44
lakhs were created by the grantee institutions by the
end of March, 1979. The question of recovery of these
assets was raised in the Expenditure Finance Com-
mittee’s meeting on 14-8-1979 when 1t was decided to
recover the cost from the grantee institutions in case the
centres set up with the help of Central Government grants
are transferred to State Governments. The Committee
decided that the recovery in question may be made in the
form of ATHB participation in share capital of the State
Corporations (grantee Institutions). The State Corpora-
tions have not, however, agreed to this proposal. The
matter {s under discussion.”

3.28. The audit para has further pointed out that the operational
. assistance cell set up at the headquarters of the Board, which was
. responsible for overall supervision of training centres, did not
maintain any consolidated record showing the number of trainees
enrolled at each centre, number of trainees who completed the train-
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ing, number of centres conyerted into production centres and

number of trainees absorbed in such centres and other production
centres,

Asked about the purpose served by setting up of an opera-
tional assistance cell when even basic information was not collected

by the Cell, the Ministry of Commerce (Deptt. of Textiles) have
stated in a note as follows:—

“'!he operational assistance cell with a limited staff has been
undertaking several items of work relating to carpet
training scheme (463 sanctioned centres) such as:—

(a) Assistance in formulation of training schemes, prepara-
tion of budget for the scheme.

(b) Issue of sanctions for* grant-in-aid to various State
Corporations.

(c) Bstablishment matters relating to creation of pogfs,
recrultment -rulep, gelection, appaintment, pay fixation,

(d) Selection of Centres, ismue of rental sanctions for each
Centre, otc. b

(e) Purchase of rew material for running the training
centres.

It was difficelt with the limited number of officers and
staff in Operational Assistance Cell at Headquarters to
monitor and evaluate the entire training programme in
addition to attending to various establishments and
accounts matters as mentioned above.”

3.29 The Committee enquired if any alternative arrangements.
were made by the Board to monitor and evaluate the training pro-
gramme. In reply, the Department of Textiles have stated that
“no alternative arrangements were made. The programme Evalua-
tion Organisation of the Planning Commission has been

to undertake an evaluation of some of our Plan Schemes including
Training Schemes.”

b
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3.30 The Committee note that the All India Handicraft Board paid
grants amoviithig to Ks. 6.70 crores between 1975-76 to 1978-79 to the
Handicrafts and Handlooms Exports Corporation and various State
Corporations te set up 361 training centres for carpet weaving. The
Commitiee are surprised to note that although one of the condi-
tions for grant of money to these Corporations was that the training
centres would be conyerted into production centres, the All India
Handicrafts Board has no information regarding the number of
centres so converted. While the cost of assets created out' of the
grants was recoverable from these institutions, the same has not
actually been recovered and even the proposal that the recovery be
made in the form of AIHB participation in the share capital of the
grantée institufion has not been agreed to by the concerned State
Corporations. This is a very unsatisfactory state of affairs.

3.31 Although the Operational Assistance Cell at the Headquarters
of the Board was respensible for overall supervision of traiming
centres, this cell did not maintain any consolidated record showing
the monitoring of the training Centres. The Committee feel thoat i
who completed their training and the number who were absorbed in
such centres and in other production centres. The Committee consi-
der it to be a serious lapse on the part of the All India Handicrafts
Board. The Committee are not convinced with the argument of the
Board that as the cell had a limited staft and had been undertaking a
wamber of other functions, it was not possible for the cell to undertake
the monitoring of the training Centres.. . The Committee feel that if
the Board was convinced about the inability of the cell to undertake
the monitoring function due to limited staff then either timely steps
~hould have been taken to sngment the staff or some other alternative
arrangements should have been made for menitoring the scheme.
The Committée expect the Board to ensure that such lapses do not

4

recur, *

Trainiag Centres run by All India Handicra’ts Board

3.32 The following is the year-wise statement showing the Carpet
Weaving Centres run by the Office of the Development Commis-
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sioner (Handicrafts) and by the various State Corporations which
were given grants-in-aid under the Massive Training Programme:—

No. of No. of
Qentres Centres
Year run by for which Remarks
the Office  grantein-aid
the wes given
D.C. (H) to various
States "
cﬂl’w‘ ons
%dn(
the
centres
197475 - 18 ‘Masvive tmlnmg
programme was
1975-76 4 3 taken up from
1973-76 onwards.
197677 - 149. 3
1977-78 . 339 363
1978-79 . 397 398
197980 - oy 413
1980-81 463
1981-B2 . 463

3.33 Asked about the number of Centres closed during the
period, the Committee have been informed that “No centres were
closed down, the Centres were shifted to different location, when it
was found that fresh suitable frainees were not available at a parti-

cular location.”

3.34 The Committee desired to0 know about the number of
trainees trained in carpat weaving in training centres during 1976-
77 to 1980-81 and the number of trainees absorbed in the carpet
weaving industry. In reply, the Ministry of Commerce (Deptt. of

Textiles) have stated as under:

“In each Centre, training in carpet weaying to 50 trainees is

given for a period of one year except J&K where the
duration of training period is fixed for

13 years, The
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following is the position of trainees trained by the Handi-

crafts Board:—

Year No. of ”p:um.

ned
1978-76 . . . . . . 2,360 approx.
197677 . . . 8,300 approx..
1977-78 . 24,500 AMProx.
1978-79 . ‘ . 12,200 approx.
w -
1979-80 . . 20,000 Approx.
1980-8y . . . . . . . . . . . 20,000 ApPprox.

The exact data with regard to the absorption of trained weavers
in the carpet industry are not available. However, in view of the
shortage of trained labourers in the carpet industry, it is estimated
that the persons trained in the carpet centres are readily picked up
and absorbed by the industry.”

3.35 When asked about the total number of people involyed in
carpet weaving industry in the country, the Committee were informed
that “no survey has-been conducted.” As an approximate estimate
about 2.5 lakhs people are involved in the carpet industry in the
country.

3.36 The Committee wanted to know if it was a fact that most of
the training centres were not functioning satisfactorily and in some
centres, while government was paying Rs. 60 per person per month,
the trainees are being paid Rs. 30 only. In reply, the Development
Commissioner, Handicrafts stated before the Committee: —

“There will be good centres and bad centres. There would be
good prople and bad people. There were complaints, no
doubt, that the stipends were not being paid properly in
some centres. There are bad people in every organisa-
tion. Mine is no exception. Lately, I have passed orders
that from 1st February, no cash payment of stipends will
be made. We have asked all of them to open post office
accounts, The money will go by cheque.”

337 When asked if these complaints were from all the centres,
the witness replied:—

“I do not think all the training centres would have these
complaints. But when compla!nts reached a certain

limit, we changed this system.”



3.38 The Committee desired to know if any enquiry was made
into these complaints and if so, what action was taken and the

number of people suspended. In reply, the Development Commis-
sioner, Handicrafts stated: —

“Yes. We have punished some people. Wel have not sus.
pended anybody——"

3.39 When asked if there was any. system of follow-up with re-
gard to the trainees to find out if they had actually adopted carpet
weaving as a profession, Secretary, Deptt. of Textiles stated: —

“I admit that we do not have any. It becomes extremely
difficult also. We cannot track these trainees who come
from different rural areas and sometimes from urban
areag also to find out where they go, which particular place
they adopt a8 their working place arid whether they change
from place to place. So6 this attempt has not so far been
rnade.”

3.40 When enquired if the Board wag aware that the training
centres were not running satisfactorily, the Development Commis-
sioner, Handicrafts stated:—

“I received complaints. The impression is that all is not
well........ We are trying to set up & system which will
prevent recurrence of this kind of a thing....In my own
inspection, I have found that the system is del'ecnva There
are places where the raw material was not available in
time and the number of children was less than 60.”

3.41 Asked about the action taken by theé All India Handicrafts
Board on«the complaint by a Mémbet of Paridment on the function-
ing of Carpet Weaving Training Centre in District Fatepur, the Min-
istry of Commerce (Department of Textiles) have state in a note:—

“It is regretted that Shri ........ 's letter is not traceable in
this office. He has been requested for a copy. However,
action has been taken to make a defailed assessment
of the working of these centres in Uttar Pradesh.”

342, 463 Carpet Weaving Centres are being run directly by the
All India Handicrafts Board in different States, Between 1975-7¢
and 1980-81, 87,300 persons had been trained in earpet weaving in
these centres. The Committee are, however, surprised to note that
the All India Handicrafts Board is not maintaining any statistics ye-
Mgthommbﬂalhﬁnon'rwhohawn’hlﬂymnpﬂb“
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tenionotmpetweavingnftereompleﬁonottheirlniningnorthl
Board has conducted any survey to collect statistics in this behalf.
The Committee feel that the collection of this feed back information
iy very necessary in order to judge the efficacy or otherwise of the
scheme. The Committee, therefore, recommend that the All Indin
Handicrafts Boards should immediately conduct surveys in different
carpet weaving centres|areas to find out how far the trainees who
have completed their training have been absorbed in the profession
and the extent to which the training received by them has contri-
buted to increasing, their earnings as well as in improving the
quality of their products.. .
3.43 The Committee have come across a large number of com-
plaints regarding the working of the carpet weaving training centres
run by the All India Handicrafts Board. When asked about these
complaints, the representative of the Ministry of Commerce (De-
partment of Textiles) admitted before the Committee “I received
complaints, The impression is that all is not well......In my own
inspection, I have found that the systems are defective.” In the case
of ane centre, it has been brought to the notice of the Committee
that although the trainees were paid a stipend of Rs. 60| each per
month, only Rs. 30|- was given to them and the remaining amount
was misappropriated by the concerned officers, What is really
shocking is that although such complaints which involved defalca-
tion and misappropriation of Government money had come to the
notice of the All India Handicrafts Board also, no substantial punish-
ment appears to have been awarded to the guilty persons. The Com-
mittee cannot but express their displeasure at the attitude of
the Department where officials involved in such irregularities have
been allowed to go practically scot-free. The Committee would like
the matter to be thoroughly investigated and deterrent punishment
awarded to officers involved in such malpractices. The Committee
would also like the All India Handicrafts Board to examine in
depth the working of the various Training Centres, find out defi-
ciencies in their working and take necessary remedial measures.

3.44. The Committee are surprised to note that the cOmplah-ats
sent by a member of Parliament regarding the working of t.he Train-
ing Centre at Fatehpur were not replied to by the All India Handi-
crafts Board. The reply of the Board that the letters were not
traceable in the records of the Board, clearly shows that complaints
received in the office of the Board are not being handled with the
requisite care. The Committee would like this sifuation to be reme-
died immediately. .

2521 LS—3



CHAPTER IV
MARKETING

4.1 For the growth and development of handicratts the Board
had introduced two schemes viz.,, marketing and service extension
centres in 1869 and rural marketing and service centres in March,
1979. As regards marketing and service extension centres, it has
been stated in the audit para that upto March, 1979, 27 centres were
stt up and an expenditure of Rs, 43.32 lakhs was incurred thereon.
In a test check in audit of the developmental activities undertaken
during 1875-76 to 1978-79 by 14 centres set up during these years,
it was noticed that only 4 market meets and 11 product promotion
programmes were arranged at these centres though expenditure
of Rs. 10.20 lakhs had been incurred on these centres, The insigni-
ficant performance was stated to be due to lack of adequate staff.

. A. Rural Marketing and Service Centres

4.2 In March, 1979 the Board introduced a scheme for establish-
ment of rural marketmg and service centres (RMCs) at block
level for village artisans and village industries with the object of
providing an effective link with the market both for raw materials
and finished products. The scheme was to be implemented to two
phases viz.,, phase I—Survey and phase II—Implementation, In
phase I, survey of village artisans/industries was to be conducted
to ascertain the nature and extent of major problems faced by them.
1n phase II, the RMCs were to be established, if the survey report
clearly established the need and scope for RMCs.

<43 Grants amounting to Rs. 12540 lakhs were sanctioned and
released in the last week of March, 1979 to voluntary organisations
and institutions for conducting survey in 71 blocks and both survey
and settind™up RMCs in 128 blocks.

4.4 According to Audit Para, Rural Marketing Centres was a new
scheme involving expenditure of Rs 1.25 crores and it required the
approval of the Planning Commission and tha Expenditure Finance
Committee, but no such specific approval was obtained. Besides,
the expenditure was on a new scheme, not. contempla,ted in the funds
voted by Parliament and, therefore, constituted a “new Service” and

28
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should ﬁ;dt have been met by re-appropriation of funds from other
heads without the prior approval of Parliament.

45 Asked why a new plan scheme involving expenditure of Rs.
1.25 crores was sanctioned and expenditure incurred thereon without
the specific approval of the Planning Commission and expenditure
Finance Committee and prior approval of Parliament, the Ministry
of Commerce (Deptt. of Textiles) stated in a note.—

“A composite approval to the scheme was obtained at an inter-
ministerial meeting held on 3-2-1979 under the Chairman-
- ship of Shri B. Sivaraman, Member Plann:ng Commissicn,
and attended inter-alia, by Joint Secretary (Department
of Expenditure). The background note for the said
meeting was sent to the Secretary, Ministry of Finance,
Department of Expenditure, prior to the meeting. In view
of the clearance of the scheme at the Inter-Ministerial
meeting, a separate specific approval again of the Planning
Commission and Expenditure Finance Committee was not
considered necessary.

The scheme of Rural Marketing and Service Centres related to
Marketing and Extension activity of the All India Handi-
crafts Board and this had been continuing and with the
prior approval of parliament.

Moreover, this programme of Rural Marketing and Ser-
vice Centres had been conceived as a part of the Integrated
Rural Development programme of the Department of
Rural Reconstruction, Ministry of Agriculture for 1978-79
and which had the prior approval of Parliament. As such
a prior approval of Parliament existed for the Marketing
activity of the All India Handicrafts Board and the Rural
Marketing and Service Centres Scheme was only an exten-
sion of these activitles.”

4.6 During the Inter-Ministerial meeting, a Member of the Plan-
ning Commission had agreed that it was a good scheme and should
be explored through a pilot scheme. It was suggested that a few
pilot schemes could be started and their impact assessed for drawing
up a detailed programme. The Committee enguired how these obser-
vations could be taken as approval of the scheme. In reply, the Deptt.
of Textiles stated that “this was the interpretation taken at that time.”
Asked why specific approval of the Expenditure Finance Committee
was not obtained before issuing sanction of Rs. 1.25 crores for the
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Scheme, Deptt. of Textiles stated that “this was done with a view to
speeding up the implementation of the Scheme.”

4.7 asked about his opinion if proper procedure had been fol-
lowed in this case, the Financial Adviser, Ministry of Commerce
stated before the Committee:

“The procedure for processing the proposal and according sanc-
tion is prescribed. My own opinion is that the inter-minis-
terial discussion and meeting expresses the view and makes
recommendations. The Inter-Ministerial discussion of that
nature was not in the form of sanction. For the purpose

of sanction, the procedure has to be followed, namely, the
Standing Finance Committee or the Expenditure. Finance
Committee or the Public Investment Board has to examine
and scrutinise the proposal....Therefore, my submission

is that the correct procedure should have been followed...”

4.8 Audit para further points out that the Board released in March
1879 the entire amount of Rs. 116.85 lakhs to 17 organisations/institu-
tions required for both phases, viz., survey and setting up of 128
RMCs instead of in suitable instalments as provided under rules or
for survey only. Thus the Board had apparently released the entire
amount of Rs. 125.40 lakhs (including Rs. 8.55 lakhs for survey
only) in the last week of March, 1979 to avoid lapse of funds. If
included Rs. 64 lakhs given as seed capital which is normally given
as loan and not grant.

4.9 Asked why the entire amount was released at the fag end of
the financial year instead of releasing it in suitable instalments and
whether the release of the entire amount did not result in blocking of
the money with these organisations even on 31-3-1980, the Ministry
of Commerce (Deptt. of Textiles) stated in a note as follows:

“The scheme was finally cleared on 3rd February 1979 and the
speedy implementation of the scheme was considered of
crucial importance to the other programme of Rural Deve-
lopment which were started in 1978. The amount was re-
leased in March, 1979, A time lag had developed between
implementation of other schemes of TRD programmes and
the Rural Marketing and Service Centres.

It was, therefore, considered necessary to release the grants in
one instalment within the time of the finanical year ava’l-
able with the Board. The Board wns conscious that other
schemes for integrated Rural Development had already
started providing loans and grants to thousands of artisans
on an individual basis which could be beneficial only if
marketing, raw materials and technical support were
available.
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The release of the grants in one lumpsum was therefore consi-

dered necessary in the interest of quick implementation of
the scheme.

It may be mentioned that the release of entire grant had not
resulted in blocking of Rs. 98.08 lakhs even on 31-3.1980.
Out of this, an amount of Rs. 60 lakhs had been given as
seed capital which was utilised for the purpose once these
amounts were deposited in the banks for getting further
financial accommodation from the banks. As for the re-
maining amount of Rs, 38 lakhs, the expenditure in the
initial stages relate to rent of the building, statf, furniture,
and fixtures and samples. This process has been going on
and it is only when the audited statements of Accounts are
received from the institutions that the exact figure of ex-
penditure can be given. As per progress reports available,
all the Centres have started functioning with the exception
of 2 Centres in the North-Eastern region and 4 Centres in
North-Bihar. For these Centres, the grantee institutions
have been requested to refund the unspent balance.

As the scheme provides for assistance in regard to rent, mana-
gerial subsidy for a period of three years, the unspent
balances are to be adjusted in the next year’s grant on the
receipt of audited statements of Accounts which normally
takes quite some time. The refund of the unspent balance
will be asked for only when a Centre is closed, or, after
expiry of the period of the scheme, whichever is earlier.”

4.10 Audit Para has cited the instance of one institution (Orissa
Gram Wkas Foundation, New Delhi) which had requested for grant
of Rs. 1.03 lakhs for 1 RMC only whereas it was sanctioned and paid
in March, 1979 a grant of Rs. 2.58 lakhs for 3 RMCs which were not
set up till May, 1980.

4.11. It has also been pointed out that codal requirements viz.,
maintenance of register of grants, register of block account, verifica-
tion of financial soundness of institution before sanctioning the grants
and provision of administrative inspections to see that the money was
utilised -for the intended purposes were not followed by the Board in
any of these cases.

4.12 Asked how the progress of the scheme was monitored and
what was the turnover of the RMCs during 1978-80 and 1980-81, the
Ministry of Commerce (Deptt. of Textiles) have stated in a note that
“no figures of turnover are available.”

¥
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413 'jF‘he Committee enquired if the register of grants had since
been maintained, since when it has been maintained and upto which

d.ate the posting in register is completed. In reply, the Deptt. of Tex-
tiles have stated: — '

“The register of grants has been maintained simultaneously
with_ the release of grants to various institutions, The
postmg in the register has been brought upto date.”

4.14 In March, 1979, the All India Handicrafts Board introduced
a scheme for establishment of rural marketing and service centres
’(l.lMCs) at block level for village artisans and 'village industries
with the object of providing an effective link with the market, The
scheme was to be implemented in two phases viz. phase I for Survey
and phase II for implementation. Phase II i.e. establishment of the
centres was to take place only if the survey clearly established
the need and scope thercfor. The Committee, however. regret
to note that in as many as 128 blocks, grants, were sanctioned and
released for both survey and setting up of the centres without
establishing the need for such centres. This was a clear and flagrant
violation of the provision of the scheme, The Committee would like
responsibility for this lapse to be fixed.

4.15 The Committee are surprised to note that alhough the
Rural Marketing centres scheme involved expenditure of Rs, 1.25
crores and required the approval of the Planning Commission and
the Expenditure Finance Committee, no such approval was actually
taken before launching the scheme. This is a serious irregularity.
The Committee are not convinced with the reply of the Ministry
that a composite approval to the scheme was obtained at an inter-
ministerial meeting under the chairmanship of Member, Planning
Commission, It is seen from the minutes of the meeting that the
member of the Planning Commission had agreed that it was a good
scheme and should be explored through a pilot scheme, It was
therefore suggested that a few pilot schemes could be started and
their impact assessed for drawing up a deteiled programme. The
Committee fail to understand how this could be Construed as a
formal approval of the scheme. The Financial Adviser of the Minis-
try of Commerce also admitted before the Committee that “The
Inter-Ministerial discussion of that nature was not in the form of
sanction. For the purpose of sanction, the procedure has to be fol-
lowed, namely, the Standing Finance Committee or the Expenditure
Finance Committee or the Public Investment Board has to examine
and serutinise the proposal”. From this, the Committes cannot but
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conclude that the present s’tal‘nd of the Ministry is only an after
though't and a feeble attempt to justify a serious irregularity. ‘The
Committee would exPect the Ministry to be more careful in future
and to. ensure that proper procedure for establishing feasibility and
obtaining sanction is invariably followed. »

4.16 Another serious irregularity in the release of fun
RMCs brought to the notice of the Committee is that :'hg: ::2
mts w:fre to be released in suitable instalments, the entire
amount of Rs. 116.85 lakhs was released to 17 organisations/institu-
tions in March, 1979, The manner in which the f:::s were?:ﬁm
towards the fag end of the financial year clearly shows that these
grants were released just in order to avoid surrender of funds, The
indiscriminate manner in which the grants were distributed is clear
from the fact that while one institution (Orissa Gram Vikas Foun-
dation) had requested for grant of Rs. 1.03 lakh for 1 RMC only, the
institution was sanctioned and paid a grant of Rs, 2.58 lakhs for
3 RMCs which were not set up till May, 1980 i.e. after more than one
year of the payment of the grant. Even the codal requirement viz.
maintenance of register of block account, verification of financial
soundness of the institution etc. were not followed by the Board.
No record regarding actual turnover of these Rural Marketing Cen-
tres has been maintained. The Board simply washed . off its hands
after releasing the grants without making any effort to find out
whether the objectives of setting up these centres had actually been
fulfilled. The Committee cannot but conclude that the All India
Handicrafts Board has shown total disregard of Financial Rules and
common prudence in starting the scheme as well as release of grants,

B. Publicity and Propaganda

417 For popularising and stimulating demand in India and abroad,
the Board had organised/participated in 33 exhibitions-g India and
8 exhibitions abroad and the total expenditure incurred*was Rs. 33.92
lakhs. According .to audit, the Board had an exhibition branch
which had organised/participated in various exhibitions in the past.
However, in 1978-79, the Board sanctioned Rs. 11.30 lakhs (out of
which Rs. 5.83 lakhs were paid in 1978-79) to 7 State Hindicrafts
Corporations and voluntary institutions to organise exhibitions on
behalf of the Board. No agreement regarding items of work to be
done was however, entered into with these organisations. The sub-
mission of voucher in support of the expenditure on the exhibitions
organised sn behalf of the Board was dispensed with and the expen-
diture was admitted on the basis of the statement of accounts certi-

fied by Chartered Accountant.
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418 The Committee enquired why the Board had assigned the
work of organisation of exhibitions to various State Handicrafts
Corporations/voluntary organisations in 1978-79 when the Board had
its own exhibition branch and why no agreement was euntered into
with these organisations regarding items of work to be done. In

reply, the Ministry of Commerce (Deptt. of Textiles) have stated:
\

“In 1978-79, the Board had_ organised four exhibitions through
its regular staff and six exhibitions through other organi-
sations. Four of these were enfrusted to Government
Corporations while one was given to Indian Co-operative
Union and one to Sewa Ahmedabad. These institutions
were considered better suited to hold those exhibitions.
All the Corporations/voluntary agencies which were

. given financial assistance were required to abide by the
terms and conditions stipulated for the release of financial
assistance. It was not considered necessary to enter into
any agreement with these organisations.”

419 Asked how many exhibitions were organised by the exhibi-
tion branch of the Board in the past and if these were found un-
successful or un-economical, the Deptt. of Textiles have informed
that “33 internal exhibitions and 6 foreign exhibitions were held

from 1974 to 1978-79. There was general appreciation of these ex-
hibitions”.

4.20 It has further been pointed out in the audit para that re-
mnants costing Rs, 840 lakhs had accumulated from various exhibi-
tions held from time to time which were normally not used in sub-
sequent exhibitions. These had not been disposed of despite Gov-
ernment instructions on the subiject, resulting in blocking.of Gov-
ernment pwomey as well as space. The stores had also not been
physicaly Yetified during the last 10 years. - 194 exhibits valuing
Rs. 0.67 lakh sent for display in foreign exhibitions were still
awaited. Exhibits valuing Rs. 0.35 lakh sent to the Indian National
Exhibition held at Moscow in 1978 were either lost or damaged and
claim was not preferred (till May, 1880) on the Insurance Company.

4.21 Asked if the remnants costing Rs. 8.40 lakhs had since been
disposed of and why these were not disposed of in time, the Minis-
try of Commerce (Deptt. of Textiles) stated in a note:

“No. Initially the sales were suspended due to CBI investiga-
tions. Subsequently, DGS&D tried to auction twice but
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there were no reasonable bids. Necessary action to dis-
pose them of departmentally is being taken.”

4.22 The Committee enquired if the stores had been physically
verified during the last 10 years. In reply, Deptt. of Textiles have

informed that “It is regretted that no physical verification of the
exhibits was done during the last 10 years.”

4.23 For popularising and stimulating demand in India and
abroad, the All India Hagpdicrafts Board had organised |participated
in 33 exhibitions irr India and 6 exhibitions abroad. A total expen-
diture of Rs. 33.92 lakhs was incurred on these exhibitions, The
Committee are surprised to note that although the Board had an
exhibition branch which had organised|participated in various exhi-
bitions in the past, the Board sanctioned Rs. 11.30 lakhs to 7 State
Handicrafts Corporations and voluntary institutions to organise ex-
hibitions on behalf of the Board. The Committee are not convinced
with the reply of the Ministry that these institutions were consider-
ed better suited to hold these exhibitions as the Board has not fur-
nished any ground for the same. The Committee are of the view
that since the All India Handicrafts Board had got its own exhibitiom
branch, organisation|participation in exhibitions should as far as
possible be arranged through its own branch. If the Board has to
entrust the work to some other Corporation/Voluntary organisa-
tion, for any compelling reason the same should be clearly spelt
out.

4.24 The Committee note that remnants costing Rs. 840 lakhs
had accumulated from various exhibitions which were not used in
subsequent exhibitions and no serious effort has been made to dis-
pose of these remnants, Moreover, the stores of the exhibitions have
not been verified for the last 10 years. This is regrettable. The Com-
mittee recommend that immediate steps should be taken to dispose
of the remnants on an urgent basis and to conduct physical verifica-
tion of the stores. Steps should also be taken to ensure that such
lapses do not recur.



CHAPTER V
Common Facility Service Centres

The Board introduced a number of schemes for setting up com-
‘mon facility service centres at different places. Two such centres
for hand-printed fabrics at Farukhabad and Ahmedabad were ap-
proved at the end of 1977-78 at an estimated cost of Rs. 4.63 lakhs.
The centres were set up in 1978-79 but Mad not started functioning
till November, 1980 because the requisite machinery and’ equip-
ment had not been rece:ved

5.2 The Board sanctioned in March, 1979 Rs. 13.53 lakhs in favour
of 3 voluntary organisations for sett.mg up common facility centres
' for development of: —

(1) handicrafts in agate stone at Banda (Rs. 7.50 lakhs)
(il) rural pottery at Pondicherry (Rs. 2 lakhs) and

v

(iii) Woollen carpet project for clipping and flower cutting,
washing and drying, dyeing of yarn, designing and market
intelligence at Nagpur. (Rs. 403 lakhs).

5.3 It has been stated in the audit para that no project proposal
for the common facility centre for agate stone was on record but
the amount of grant-in-aid (Rs, 7.50 lakhs) was paid in March,
1979. The Centre had not been set up till November, 1880. The
institution was asked in May, 1980 to refund the amount alongwlth
interest but the same was awalted in October, 1980

5.4 For setting up common facility centre at' Pondacherry, a regis-
tered society projected in 1978-79 an estimated cost of Rs. 1.25 lakhs
on machinery and requested for financial assistance of that amount.
The Board, however, sanctioned Rs. 2.00 lakhs (Rs. 1.25 lakh for
machinery and Rs. 0.75 lakh tor kiln). As per the project pro-
posal, the cost of kiln was to be met by the society itself.
The entire grant was paid in March, 1979. The centre had not been
set up till October, 1980. Regarding the grant in respect of project
at Nagpur, the institution had intimated in January, 1980 that two
centres viz., for washing and dyeing of carpets and for clipping and
flower cutting were set up in October, 1979. The remaining two
centres were yet to be set up till October, 1980. No ultilisation
. account of the grant was received till October, 1980.

- 36
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5.5 Asked if the centres at Banda (UP), Pondicherry and the
two out of 4 centres at Nagpur had been set up, the Ministry of
Commerce (Deptt. of Textiles) have stated in a note:

“(i) BANDA CENTRE:—The Centre has not been set up.
U. P. Development Systems Corporation, a grantee insti-
tution has been askeﬂ to refund the amount sanctioned
to them. -

LEN

(ii) PONDICHERRY CENTRE:—The Centre is a an advanced
stage of progress. Utilisation certificates has been receiv-
ed which is under examination.

(iii) NAGPUR CENTRE: —The Development Corporation of
Vidharbha Ltd. Nagpur has reported that out of the two
remaining centres, one viz. Designing and marketing inte-
Lligence centre has started functioning from Ist April,
1980. The other centre for dyeing of yarn is proposed to
be taken up in 1981-82. Action is being taken to obtain
utilisation certificate.”

5.6 In a subsequent note furnished to the Committee, the Deptt.
of Textiles have stated that “The unutilised amount of Rs. 7,28,
486-10 (foF setting up the Centre at Banda) has been recovered from
U. P. Development Systems Cotporation Ltd.,, Lucknow and
deposited into the Government treasury.”

5.7 It has further been pointed out by Audit that Grants-in-aid
of Rs. 1.80 lakhs was given to a voluntary organisation (Associa-
tion of Voluntary Agencies for Rural Development, New Delhi)
in March, 1979 for organising a credit campaign to popularise the
flow of credit to artisans from the nationalised banks in 6 States.
This organisation in turn transferred Rs. 1.20 lakhs to 4 of its mem-
ber agencies during August to November, 1979. The accounts of the
grants released had not been rendered till November, 1980 and
therefore actual utilisation thereof for the purpose for whichr it was
given was not known to the Board.

5.8 Asked to state if the information regarding transfer of Rs.
1.20 lakhs to the 4 member agencies by the institution (AVARD—
New Delhi) had been obtained, Deptt. of Textiles stated in a note
that “AVARD have informed that they have associated member
agencies in their project. Specific information regarding transfer
of Rs. 1.20 Jakhs to 4 member agencies by AVARD has not been re-
ceived so Tar
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5.9 Asked to state the latest position in the matter, Deptt. of
Textiles have in a subsequent note stated:

“Grant-in-aid of Rs. 1.80 lakhs was given to Association of
Voluntary Agencies for rural development for conducting
intensive survey in Maharashtra, U. P., West Bengal,
Manipur, Kerala and Haryana. They have been asked to
refund the whole amount with interest.”

Internal Audit:

5.10 The Committee enquired if the All India Handicrafts Board
had any arrangements for internal audit. In reply, the Financial Ad-
visor of the Ministry of Commerce stated before the Committee:

“Within the ATHB, they do not have internal audit. But after
the integrated financial adviser scheme was introduced in
July 1976, the internal audit cell of the Ministry has con-
ducted internal audit of the ATHB. We have ATHB main
office. Then there are subordinate formations which are
about 50 in number. In respect of the latter, internal
audit is done annually, biennially etc. In respect of AIHB
itself, the first audit was done in August, 197F the second
was done in April, 1979, the third was planned for April,
1981, but it was deferred.”

5.11. Asked about the main points brought out by audit, the wit-
ness replied:

“l will mention a few of the important points. Though ad-
vances were made out of the imprest, adjustment had not
been made in resnect of the advances, the maintenance
and verification of stocks has not been done properly and
in some cases, no verification of stocks was done....There
are also some minor irregularities, The more important
are that there were amount sanctioned in respect of im-
plementation of certain schemes, but they had not been
adjusted. Similarly, the contingency advance has not
been adjusted for a long peri

512 In a subsequent note furnished to the Committea the Min-
istry of Commerce (Department of Textiles) have furnished a 'list
showing the name of the unit, period covereq by audit and date of
inspection in respect of the period subsequent to the departmentali-
sation of accounts. It is seen from the list that the internal audit of
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the office of the All India Handicrafts Board has been conducted

thrice while other subordinate formations have been audited from
time to time,

513 The All India Handicrafts Board introduced a number of
schemes for setting up common Facility Service Centres at different
places. The Committee however, note with dissatisfaction that there
has been inordinate delay in the setting up of these centres, In
many cases, although the grant for setting up these centres were
released in 1979, these centres have not yet been set up. For exam-
ple Rs. 7.50 lakhs were released to U.P. Development System Corpo-
ration Ltd. for setting up a common facility centre at Banda, The
Centre was not however set up and the unutilised amount of
Rs, 7,28,486 was realised back in 1981, Similarly, the centre for rural
pottery at Pondicherry for which Rs. 2 lakhs were released in 1979
has not yet been set up. This has resulted not omly in the money
remaining blocked, but the artisans have also been deprived of the
intended benefits for all these years. Moreover, while the society
which was to set up the centre at Pondicherry had asked for finan-
cial assistance of Rs. 1.25 lakhs, a sum of Rs. 2 lakhs was released to
the society. This clearly betrays the casual manner in which the
All Indin Handicrafts Board distributed grants to the parties con-
cerned without ascertaining the capacity of the parties to under-
take the work. In most of the cases, utilisation certificates have also
not been received from the concerned parties, Another glaring irre-
gularity that has come to light is that after releasing grants the
Board did not even care to ensure that the money was actually spent
for the purpose for which it was meant as is seen from the case of
the Association of Voluntary Agencies for Rural Development, New
Delhi. After receiving the grant-in-aid for Rs. 1.80 lakhs for con-
ducting intemsive survey of flow of credit to artisans in the States of
Maharashtra, U.P., West Bengal, Manipur, Kerala and Haryana the
Association did not render any account or utilisation certificate. The
organisation has now been asked to refund the entire amount with
interest. The Committee would like to be informed of the circum-
stances in which this organisation was selected for implementing
this programme and why the Board did not pursue the matter with
the organisation for all these years to ensure ‘that the amount was
being spent for the purpose for which it was given.



CHAPTER VI
CONCLUSION

6.1. From) the foregoing paragrapbs, it is clear that the function-
ing of the All India Handicrafts Board has been most unsatisfactory.
Not only has the Board failed to fulfil the objectives foy which
it was set up, it has also failed to observe the financial discipline ex-
pected of it. On the contrary, it has violated financial rules with
impunity. Grents amounting to crores of rupees were distributed
at the fag end of the financial year without ensuring that the orga-
nisations would be able to serve the purpose, After paying the
grants, no efforts were made to ensure that the money was spent for
the purpose for which it was intended and that it produced the
desired results. Accounts and utilisation certificates have not been
rendered in a number of cases, The Committee would like to ex-
press their deep distress at this callous attitude towards takpayers’
money and the interests 'of ultimate beneficiaries, They would like
that the Ministry of Commerce should appoint a high powered Com-
mittee to evaluate the working of the Board, fix responsibility for
various lapses and suggest necessary corrective measures to tone up
the working of the Board 'so that the Board may actually function
as a powerful catalytic agency for development of handicrafts in the
country and for improving the lot of artisans, .

New DEvrH1; SATISH AGARWAL
November 4, 1982 Chairman
Kartika 13, 1904 (S) Public Accounts Committee.



APPENDIX |
MINISTRY OF COMMERCE
(Depﬁrfment of Textiles)
Audit Paragraph;
1. All India Handicrafts Board
Introductory

The All India Handicrafts, Board, (hereafter Board) was set up

in November 1952 as an advisory body to advise Government genera-
lly on problems of handjcrafts industry and to suggest measures for
its co-ordinated development. It was re-constituted from time to
time, the last one being in 1978 for a period.of 2 years. The Board
constituted in 1978 consisted of a Chairman and 39 official and non-
official members nominated by Government. The Development
Commissioner  (Handicrafts) was Member Secretary/Vice-
chairman of the Board. The Board was required to meet at least
once in 4 months. It, however, met only once in each of the years
1976 (October 1976), 1977 (March 1977) 1978 (July 1978) and 1979
(September 1979). The Board stated (November 1980) that “it was
technically and administratively not found possible to hold more
than 1 or 2 meetings every year”.
2. Plan and Non-plan outlay—For development of handicrafts in the
Central sphere, the Fifth Plan outlay originally placed-at Rs. 8 crores
was increased to Rs. 18.72 crores at the time of its mid-term apprais-
al. Yearwise Plan and Non-plan budget estimates and actual -ex-
penditure were as under: .

w

Plan-outlay Non-Plan outlay

Year —— ' 2 —— —

Budget  Revised  Actual Budget  Revised  Actual

estimates estimates expen-  estimates  estimates  expen-

diture - diture
(Rupeu in laklnj

1974-75 . . . 105.22 36.82 24.26 37.41 46.44 46.08
197576 . . . 16000  70.99  46.11  46.83  46.13  36.52
199677 . . . 280.00 253.00 179.78 50.33 51.48 50.56
1977-78 . . . 652.00  492.73  471.38 57.61 52.60 51.53
197879 . . . 10%50.00 ro63.78 1028.85 5436 56.064 55.84
Total . . . .8,247.22 1917.32 1750.38  246.53 253.29  260.53

{Sou_;o; Demands for Grants for respective years).
41
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According to the report of the Working Group on handicrafts
constituted for the purpose of the Sixth Five Year Plan (1978-1983),
the performance during 1974-75 and 1975-76 was rather low; higher
utilisations during 1976-77 and 1977-78 were due primarily to a more
effective implementation of the programme of carpet weaving train-
ing. The utilisation of funds during 1978-79 included release of
grants-in-aid (about Rs. 200 lakhs) during March 1879 to voluntary
and &ther established organisations for a number of new schemes
of the Board. .

3. Delegation of financial powers—For the administration of Central
development schemes of handicrafts, the Development Commissioner
was delegated powers (February 1960) of—

sanctioning expenditure on new schemes costing up to Rs. 1
lakh, (other than those involving loans and grants to
individuals) provided the scheme was included in the
annual plan of the Board and subject to certain conditions
regarding creation of posts for the schemes; and

sanctioning grants-in-aid and/or loans to private parties and
individuals, not exceedng Rs. 25,000 as per rules and pro-
cedures prescribed by the Board which provided that
matching contributions would be raised by the grantee
institution from its own resources.

In January 1978, the power of the Development Commissioner
fn respect of sanctiong of expenditure on new gchemes was en-
hanced to Rs. 25 lakhs subject to the concurrence of the Internal
Financial Adviser of the Board. In March 1979, pending appointment
of Internal Financlal Adviser in the Board, this power of the deve-
lopment Commissioner to sanction new schemes was reduced to
Rs. 10 lakhs. Internal Financial Adviser had not been appointed so
far (October 1980). e

4. Activities of the Board—The main activities of the Board were (1)
design and technical development; (2) training in different crafts;
(3) marketing; (4) publicity and propaganda including export pro-
motion, exhibitions; (5) survey and study; and (6) other activities
like development of specific crafts, common facility centres and
research institutions. Points noticed in a test-check in audit in regard

to various activities of the Board are mentioned in the succeeding
paragraphs.

5. Desgin and technical development—5.1. The development of
designs was one of the most important developmental activities of
the Board, for which 4 regional centes were set up (1956) at Calcutta,
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Bombay, Delhi and Bangalore and a technical development wing
was/added to each of them in December 1974 The main objectives
of the centres were to develop new designs based on demand and to
render assistance to craftsmen and artisans. As expenditure of
Rs. 92.56 lakhs (on design wing only, expenditure on technical wing
heing not available was incurred on these centres during 1974-75 to
'1978-79. In order {o popularise new designs developed at the centres,
samples were displayed at the centres’ show rooms, state emportia
airports, fairs and exhibitions; exporters, traders, manufacturers and
craftsmen were invited to see these designs and blue prints of the
designs were given to the interested parties free of cost for commer-
eial exploitation. The visitor's book maintained at the centre's show.
room at New Delhi, however, revealed that during April 1975 to
March 1979 only 70 craftsmem or persons connected with the handi-
crafts (average 1.2 persons per month) had visited the centre. In a
draft scheme for ‘Design Extension Service' (July 1978), it was men-
tioned that the craftsmen did not come to the centre for design assis-
tance, that the exporters did not patronise it and that in contrast to
all the inputs, the commercial acceptance of the design developed
and their dissemination to the trade was hardly 10 to 15 per cent.
According to the Regional Design and Technical Development
Centre (July 1979), the poor performance of the design centres was
mainly due to their location at fixed places and lack of publicity.

5.2 The regional centres did not maintain any record showing
the recommendations'requisitions for new designs received, designs
actually produced against such requisitions and time tagken for pro-
duction of various designs. Further information on the number of
designs developed and crafts covered during the years 1974-75 to
1978-79 as published in the Performance Budgets of the Ministry of
Industry for the years 1978-79 and 1979-80 varied in respect of the
same year indicating that it was not based on proper records. Though
a separate Désign Services Division was working in the Board to
co-ordinate the activities of the regional centres, no record of the
propress made at the regional centres was maintained, The Board
stated (November 1980) that the scheme could not be effectively
implemented due to inadequacy of technical staff. During 1977-78 to
1979-80, the number of persons employed in the Design Service
Dmsxon were 9, 4 and 5 respectively and the expenditure ineurred
was Rs. 0.94 lakh, Rs. 0.51 lakh and Rs. 0.81 lakh respectively.

5.3-In the technical wing of the Bangalore centre, 42 tools were
standardised between 1958 and 1979. During the 5 years gnding
March 1979, 7 out of 20 tools developed were standardised. Of these
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2 tools had not generated any demand from the artisans, The centre
had also improved/developed 76 techniques in different crafts, con-
ducted 61 demonstrations in different techniques in the use of tools
and equipment and rendered technical assistance to 354 craftsmen/
institutions/marketing ageneies|Government agencies during 1874-75
to 1978-79. In January 1971, a weaving craft was added to the centre
at New Delhi, on which an expenditure of Rs. 0.64 lakh (mainly on
pay and allowances of the master weaver Rs. 9.63 lakh) was incur-
red till December 1979, but only 13 samples of wall hangings (6)
and table mats (7) were produced upto December 1979.

No evgl_uaticm of the progress of work in technical wings of the
centres had been done since their inception, though envisaged at the
+ time of their sanction. :

5.4 In January 1975, the board impressed on the regional centres
that old and obsolete samples be disposed of on emergency basis, but
no disposal of samples had taken place excepting sale of a few
samples at Delhi (January 1974) and Bombay (Oetober 1976). A
large number of samples produced upto March 1974 (5392 at Delhi
and 4201 at Bombay) had, thus, accumulated at the centres which
resulted in blocking of Government money and space (the position
regarding other centres was not available).

Large stock of (i) prototype samples (ii) tools and equipment
(iii) machinery and (iv) raw materials were lying at different
regional centres, but annual physical verification thereof, as required
under the rules, had not been conducted at Calcutta since inception,
New Delhi since 1967, Bombay since 1970 and Bangalore since
November 1975.

6.0 Training—To strengthen the production base of handicrafts
industry, the following main training programmes|schemes were
undertaken by the Board and the expenditure incurred on training
and extension programmes amounted to Rs. 1279 crores during
1974-75 to 1978-79.

8.1 Apprenticeship Training Schemes— Under these schemes, train-
ing was imparted hy a master craftsman of repute at his own place
of work. The concerned State Government rendered assistance in the
selection of master craftsmen and trainees. The sponsoring authority,
while submitting a proposal to the Board, was to furnish a certificate
that the State Government concerned had not made any budget
provision for the scheme in question from their sources, Raw mate-
rial, tools and equipment were supplied by the master craftsmen
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of the trainees themselves who were paid monthly stipend at the
rate of Rs. 60 each. The finished product was the property of those
who provided the raw material. During 1974-75 to 1978-79, training
under the above schemes was imparted to 1470 apprentices in differ-
ent crafts under 195 master craftsmen, No evaluation was, however,
undertaken by the Board to ascertain as to how far the objectives
of the schemes were achieved and how many trainees had adopted
the profession after completion of the training.

In March 1979, the Board sanctioned Rs. 9.58 lakhs to a voluntary
organisation for organising 70 training schemes in zardozi (gold
embroidery), wood and jewellery crafts in Delhi and its surrounding
areas and released (March 1979) Rs. 5.08 lakhs for implementing the
schemes on behalf of the Board. The sanction, inter alia, included
Rs. 1.68 lakhs for raw material and Rs. 0.58 lakh for tools, equipment
and furniture. It was noticed in audit that against 70 {raining
schemes sanctioned, the organisation starteq 60 schemes (24 in
zardozi, 16 in ivory and 20 in jewellery) in 1879-80 and spent Rs. 3.98
lakhs up to 31st March 1980 mostly on stipend to trainees (Rs.
1.69 lakhs), wages to craftsmen (Rs. 1.36 lakhs) and raw material,
tools, etc. (Rs. 0.64 lakh). The Board issued a fresh sanction (August
1980) for Rs. 4.48 lakhs for 38 training schemes for ten months and
while releasing this grant, adjusted the unspent balance of Rs. 1.10
lakhs out of the earlier grant of Rs. 5.08 lakhs, but interest of Rs.
0.11 lakh earned by the organisation on the unspent balance was
not recovered. Sale proceeds, if any, of the goods produced by the
trainees were not deposited with the Board (October 1980) and
information about the number of trainees trained was also awaited
(October 1980).

6.2 Massive training programme—Prior to 1975, the Board had set
up 16 training centres in.carpet weaving. To meet the increasing
demand of Indian carpets in foreign markets, it was decided in 1975
that 30,000 (revised to 45,000) weavers should be trained in carpet
weaving during 1976 to 1979. A massive programme of training in
carpet weaving was, therefore, launched by the Board in 1976-77.
Against 829 training centres sanctioned upto 1978-79, 817 centres
were actually set up by the Board (421), the Handicrafts and Hand-
looms Export Corporation (HHEC) (63) and the State Handicrafts
Corporations (333). Under the scheme, 50 trainees, at the rate of 5
trainees per loom, were to be imparted training at each centre for
a period of one year (14 years in the case of training centres in
Jammu and Kashmir). The training centres set up by the HHEC
and the State Handicrafts Corporations, which were financed cent
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per cent by grants from the Board, were to be converted into pro-
duction centres after completion of training and all the trainees
absorbed therein. Trainees, who had completed the training in the
cenires run by the Board, were to be absorbed in the carpet pro-
duction centres in the respective States in which the centres were
located. An operational cell|assistance cell was set up at the Head-
quarters of the Board for the overall supervision of the centres.
During test-check in audit (February 1880) the following points
were noticed: — .

(a) In the Northern region, in 12 out of 15 centres, the train-
ing period had to be extended from 2 to 4 months due to
non-supply of raw material and design maps by the
regional office to the centnes in time, resulting in an addi-
tional expenditure of Rs. 1.42 lakhs.

(b) Carpets worth Rs. 71.79 lakhs produced by the trainees
in Uttar Pradesh had accumulated and had not yet been
disposed of (October 1980). Similay information in res-
pect of carpets lying undisposed of in other centres was
awaited (October 1980). A representative of the State
Industry Department (Rajasthan), who visited the centre
at Tonk in April 1978, reported (May 1978) to the Board
that out of 51 carpets lying in the centre, 41 carpets had
faded, were torn or soiled. Non-disposal of carpets pro-
duced by the trainees had resulted not only in blocking
of Government money but also deterioration in their con-
dition and value.

(¢) The grants paid (1975-76 to 1978-79) to the HHEC and
other State Handicrafts Corporation for setting up carpet
weaving training centres amounted to Rs. 6.70 crores. In
361 centres, allncated to the HHEC and various State
Corporations during 1975-76 to 1977-78, training had been
completed. In regard to the number of centres converted
into production centres as per the conditions of the
grants, the Board stated (November 1980) that the infor-
mation had been called for from the centres and was
awaited (November 1880). The cost of assets (Rs. 104.44
lakhs) created out of the grants was recoverable from
these institutions. The Board stated (November 1980)
that the question of transferring the assets to grantee
institutions in the farm of equity participation or its re-
covery was still under consideration of Government.
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'Grants released to 12 State Handicrafts Corporations for

setting up/continuation of the carpet weaving training
centres were much in excess of their actual requirements
during the year as shown in the table below:—

Numder Amount Actual Un-spt-:m Percen-
Year o of expendi- balance  tage of
Corpora- grant ture col. 5
tions released  incurred over
col. 3
1976-77 . . . 3 60.16 31.90 28.26 46.97
1977-78 . (] 199.85 67.97 131.88 66.00
1978-79 . 10 356.88 168. 41 168, 47 50.01

The Board stated (November 1980) that funds were released in

(e)

(f).

(8)

accordance with the approved pattern and the unspent
balance was recovered and/or adjusted while releasing
subsequent grant.

Register of grants to watch their utilisation and the
block accounts to keep proper record of assets created out
of Government grants and final disposal thereof, as re-
quired under the rules, were not maintained. The Board
stated (November 1980) that the Register of grants had
been compiled and made up-to-date in September 1979
and onwards.

No administrative inspections of the grantee institutions
as required under the orders of Government were carried
out. The Board stated (November 1980) that pending
setting up of Inspection Unit in the Board’s office, audited
annual statement of accounts was considered sufficient.

The operational assistance cell set up at the headquarters
of the Board, which was responsible for overall super-
vision of training centres, did not maintain any consoli-
dated record showing the number of trainees enrolled at
each centre, number of trainees who completed the
training, number of centres converted into production
centres and number of trainees ‘absorbed in such centres
and other production centres of the respective States.
Thus, there was no effective control over the centres by

the cell.



(h)

48

A test-check in audit of the accounts of a grantee cor-
poration in Jammu and Kashmir (to which Rs. 119.49
lakhs were paid) revealed that;

-——sepurate and proper accounts of the granté were not

maintained. Rupees 2.70 lakhs were unauthorisedly
diverted by the grantee institution towards head office
expenses;, payment of stipend to the trainees to the
extent of 50 per cent (Rs. 15.72 lakhs) was withheld by
the institution by depositing the same in a Co-operative
Bank and was not released (May 1980).

—out of 61 ti-aining centres, where the training had been

tompleted, only 43 centres were being run, as production
centres and the remaining centres were closed. 102 out
of 241 trainees (42 per cent) engaged in 5 .training
centres were ultimately employed in the production
centres.

6.3 Training through other institutions .

(a)

(b)

Grants-in-aid (amount : Rs. 7.53 lakhs) were paid to 4
regional handicrafts training institutes during 1974-75 to
1978-79 for teacher’s training and 163 persons were trained
during 1974-75 to 1976-77 (figures for 1977-78 and 1978-79
were not available). A Committee, constituted in March
1979 by the Board to review the training programmes
condueted in the institutes stated, inter alia, in its report
(May 1979) that the objectives were not implemented and
that there were no regular craft teachers or drawing
teachers to complete the training. Most of the ex-trainees
had been unable to secure, joblinked to their training. The
Board stated (November 1980) that the fund for the
scheme had not been providtd in the Sixth Five Year

Plan.

An industrial home at Calcuiwa engaged in production of
handicrafts was entrusted (March 1979) with training pro-
gramme for one year in artistic textile handicrafts for 125
women, art ceramics for 25 women, and cane and bamboo
for 25 women. A total grant of Rs. 7.51 lakhs was paid to
the above home during March 1979 (Rs. 5.29 lakhs), March
and May 1980 (Rs. 2.20 lakhs). The above grant included
Rs. 158 lakhs for raw material and Rs. 3.16 lakhs for
machinery and equipment. Although sale proceeds of the
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finished goods produced by the trainees were expected to
bring back 40 per cent of the cost of raw material (Rs. 1.58
lakhs), no sale had been made, nor was any amount re-
ceived by the Board (November 1980). Though the train-
ing in art ceramics and cane and bamboo had not been
continued after June 1880, machinery and equipment ac-
quired (cost Rs. 2.10 lakhs) and used in training of these
two crafts had not been recovered (November 1980) by
the Board.

(c) Two voluntary organisations ,were paid (March 1979)
Rs. 0.63 lakh and Rs. 0.19 lakh for setting up a training
centre in art metal wares at Aligarh and in hand block
printing at Gauhati respectively. The organisations had
not done any work (November 1980) and had kept the
entire amount of Rs. 0.82 lakh since March 1979. The Board
stated (November 1980) that it had already taken steps
for getting the refund of the grants.

7.0 Marketing

For the growth and development of handicrafts, the Board had
introduced two schemes, viz. marketing and service extension centres

in March 1979.

7.1 Marketing and service extension centres

This scheme was introduced with the object of providing package
service to craftsmen and small entrepreneurs with a view to im-
proving the marketability of their products by arranging market
meets, product promotiou programmes, seminars, etc. Up to March
1979, 27 centres were set up and an expenditure of Rs. 43.32 lakhs
was incurred thereon. In a test-check in audit of the developmental
activities undertaken (during 1975-76 to 1978-79) by 14 centres set
up during 1975-76 to 1978-79, it was noticed that only 4 market meets
and 11 product promotion programmes were arranged at these
centres though expenditure of Rs. 10.20 lakhs had been incurred on
these centres. The insignificant performance was stated (November

1980) to be due to lack of adequate staff.

7.2 Rural marketing and service centres

The Board introduced (March 1978) a scheme for establishment
of rural marketing and service centres (RMCs) at block level for
village artisans and village industries with the object of providing
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an effective link with the market both for raw materials and finished
products. The scheme was to be implemented in two phases, viz.
phase I—survey and phase Il—implementation. In phase I, survey
of village artisuns/industries was to be conducted to ascertain the
nature and extent of major problems faced by them. In phase II,
the RMC was to be established, if the survey report ¢learly estab-
lished the need and scope for an RMC. The RMCs were to be run
through selected agencies like co-operative society, panchayat, re-
gistered suciety or corporation and the pattern of financial assistance
provided in the scheme per block was Rs. 5,000 for survey - (Rs. 6,000
per year for rent for 3 years, Rs. 5,000 for samples, Rs. 10,000 for
fixtures and fittings, Rs. 50,000 for seed capital and managerial sub-
sidy at 100 per cent, 60 per cent and 33 per cent for § years res-
pectively.

Grants amounting to Rs. 125.40 lakhs were sanctioned and released
in the last week of March 1978 to voluntary organisations and in-
stitutions for conducting survey in 71 blocks {6 organisations: Rs. 8.55
lakhs) and both survey and setting up of RMCs in 128 blocks) (17
organisations Rs. 116.85 lakhs). A test-check in audit revedled the
following points:

(a) RMCs was a new Plan scheme involving expenditure of
Rs. 1.25 crores and it required the approval of the
Planning Commission and the Exponditure Finance Com-
mittee, but no such specific approval was obtained. The
Board stated (November 1980) that the scheme was ap-
proved by the Planning Commission in an ~inter-minis-
terial meeting held in February 1879 in which represen-
tative of the Ministry of Finance was present; the minutes
of which, however, read as “Shri............ (Member,
Planning Commission)........ agreed, that il was a good
idea and should be explored through a pilot scheme. He
suggested that it would be of advantage to have survey
of the requiremen: of different types of Industries/
artisans all over the country, the facilities already avail-
able at various points through various-organisations and
identify the gaps required to be filled in. Thereafter, a
few pilot schemes could be started and their impact as-
sessed for drawing up a de'ailed programme”. This

* could not, obviously, be construed as an approval. It was,
at best, a clearance for starting a few pilot centres. Be-
sides, the expenditure was on a new scheme, not con-
templated in the funds voted by the Parliament and,
therefore, constituted a “new service” and should not
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have been met by re-appropriation of funds from other
heads without the prior approval of Parliament.

The Board released (March 1979) the entire amount of
Rs. 116.85 lakhs to 17 organisations/institutions required
for both phases, viz. survey and setting up of 128 RMCs
instead of in suitable instalments as provided under
rules or for survey only. One institution, which
was granted Rs. 4.64 lakhs for setting up of 5 centres,
confined itself to only 2 centres and accordingly refunded
Rs. 2.78 lakhs (October 1979). The remaining amount
of Rs. 114.07 lakhs remained unspent with the recipient
institutions as on 31st March, 1979; and out of this Rs. 12.48
lakhs were utilised during 1979-80 and Rs. 3.51 lakhs re-

“funded (September 1980) by one institution. The
balance Rs, 98.08 lakhs remained unutilised (March 1980).

Thus, the Board had apparently released the entire amount of
Rs. 125,40 lakhs (including Rs. 8.55 lakhs for survey only)
in the last week of March, 1979 to avoid lapse of funds. It
included Rs. 64 lakhs. -given as seed capital, which is nor-
mally given as loan and not grant.

(b) One institution had requested for grant of Rs. 1.03 lakhs
for 1 . RMC only whereas it was sanctioned and paid
(March 1979) grant of Rs. 2.58 lakhs for 3 RMCs which
were not set up so far (May 1980).

. (¢) No norm of expenditure was laid down for each RMC
for determining the amount of managerial subsidy. It had
varied from Rs. 0.10 lakh to Rs, 0.32 lakh per RMC. Three
institutions were also paid subsidy of Rs. 0.18 lakh,
Rs. 0.35 lakh and Rs. 0.42 lakh for meeting expenses on
their head office/central storage, which was not provided
in the scheme.

(d) Codal requirements, viz.,, maintenance of register of
grants, register of block account, verification of financial.
soundness of the institution before sanctioning the grant,
obtaining of bonds to safeguard Government interest and
provision of administrative inspection to see that the
money was utilised for the intended purposes, were mot
followed by the Board in any of these cases.

7.3 In addition to the above, the Board also sanctioned and re-
leased (March 1978) grants of Rs. 14.24 lakhs to 14 voluntary organi-
‘gations, for (i) module project {(Rs. 10.00 lakhs). (ii) opening of
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sales counters for display and sale of handicrafts at Chandigarh and
Bombay (Rs. 2.00 lakhs), (iii) training of handicrafts development
organisers (Rs. 1.32 lakhs), (iv) obtaining market reaction to the
newly developed/identified and lesser known handicrafts (Rs. 0.92

lakhs). -
A test-check in audit revealed that:

—all the schemes excepting the scheme at (iv) above were
not provided in the annual plan of the Board, but were
financed by re-appropriation of funds from other heads;

—the grant in respect of scheme mentioned at (ii) above in-
cluded Rs. 1.20 lakhs as working capital;

—out of the grants of Rs. 1.32 lakhs at (iii) above given to 4
institutions at Rs. 0.33 lakh each, one of the institution
started the training programme in August, 1979 for 6
months and utilised only Rs. 0.14 lakh up to March, 1880,
one institution had not made any progress in the Scheme
whereas another institution had refunded the grant of
Rs. 033 lakh in August, 1980; the position of the fourth
institution was not available; and

—in none of the cases mentioned above, matching contribu-
tions by the institutions as required under rules were
insisted upon.

-

According to the criteria laid down in the General Financial
Rules of Government for grants-in-aid to voluntary organisations,
the grant-in-aid for administrative expenditure on pay and al-
lowances should not exceed Rs. 0.10 lakh in each case. Contrary to
this provision, grants of Rs. 1.22 lakhs and Rs. 1.16 lakhs were paid
in August 1979 and August 1880 respectively to the institution of
Bombay for meeting administrative expenses.

8.0 Publicity and propaganda

8.1. Exhibitions—For popularising and stimulating demand in
India and abroad, the Board had organised/participated during
1974-75 to 1978-79 in 39 exhibitiong in India (33) and abroad (8) and
the total expenditure incurred was Rs. 33.92 lakhs.

4 tést-é‘hec_k in audit revealed that:

—the Board had an exhibition branch which had organised/
participated in various exhibitions in the past; however, in
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1978-79, the Board sanctioned Rs, 11.30 lakhs (out of
which Rs. 5.83 lakhs were paid in 1978-79) to 7 State
Handicrafts Corporations and voluntary institutions to
organise exhibitions on behalf of the Board. No agree-
ments regarding items of the work to be done were, how-
ever, entered into with these organisations;

—the submission of vouchers in support of the expenditure on
the" exhibition organised on behalf of the Board was dis-
pensed with and the expenditure was admitted on the
basis of the statement of accounts certified by Chartered
Accountants. The expenditure incurred on these exhibi-
tions was not, thus, susceptible of audit by the Comptrol-
ler and Auditor General. R

8.2 The Board had participated in National Small Industries Fair
held in New Delhi during November-December 1978. The partici-
pation in the above exhibftion was also arranged through the
HHEC, for which the Board sanctioned (October 1978) Rs. 2.35
_ lakhs. The HHEC further entrusted part of the work to a trust for

execution at Rs. 1.75 lakhs and submitted a copy of the agreement
to the Board. The following points were noticed in a test-check in
audit.

—the Board had not entered into any agreement with the
HHEC for the above work and many changes were made
in the original assignments and against the original sanc-
tion of Rs. 2.35 lakhs, the actual expenditure had risen to
Rs. 6 lakhs (Rs. 3.48 lakhs paid to the HHEC and Rs. 2.52
lakhs incurred by the Board direct).

—Rs. 0.35 lakh on account of supervisory charges were in-
cluded by the Trust in its estimates/accounts. A similar
payment of Rs. 0.42 lakhs on account of supervision
charges was also made to the HHEC. Thus, the Board,
had paid supervisory charges to 2 agencies.

8.3 Exhibition stores

Remanants costing Rs, 840 lakhs had accumulated from various
exhibitions held from time to time which were normally not used
in subsequent exhibitions. These had not been diposed of despite
Government instructions on the subject, resulting in blocking of
Government money as well as space, The stores had also not been
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physcially vertified during the last 10 years. The possibility of
losses and/or deterioration of these articles in storage cannof also be
ruled out, One hundred ninety-four exhibits valuing Rs. 0.67 lakh
sent for display in foreign exhibitions were still awaited (April
1980). Exhibits valuing Rs. 0.35 lakh sent to the Indian National
Exhibition held at Moscow in 1978 were either lost or damaged and
a claim was yet to be preferred (May 1980) on the insurance com-

pany.

9.0 Surveys and studies

9.1 The Board had a separate and regular research and planning
division to look after its study and research programmes. According
to the annual report of the Board for the year 1978-79, no research
study was made in the past 10 years. During 1978-79, a number of
surveys and studies were initiated by the Board through selected
research institutions. The records made available to audit (July-
September 1979) revealed that the Board, in addition to abouf 200
surveys sanctioned under the scheme of RMCs had sanctioned
Rs. 16.56 lakhs for survey and study projects mostly in March, 1979
and the amount was paid to 20 institutions in the form of grants-in-
aid (Rs. 1251 lakhs) and service charges (Rs. 4.05 lakhs). The
following points were noticed in audit:

—The projects were not included in the annual plan of the
Board and the expenditure on them was met by re-
appropriation of funds from other heads.

—Full amount (Rs. 16.56 lakhs) was paid in advance to most
of the institutions without providing for any safeguards
against possible misuse of funds released and delay/non-
submission of the study/survey reports.

—The Board does not have a financial hand-book.

9.2 A registered institution in Karnataka was paid grants-in-aid
of Rs. 2.40 lakhs (March 1979) for financial suppert of 8 Engineering
Colleges for their student project programmes concerning engineering
goods. The work in these projects was to be taken up by the
students as a part of their normal educational and field service
training programme and none of the subjects taken up related to
handicrafts. A further grant of Rs. 3.60 lakhs was also sanctioned
(February 1980). No utilisation account had been received so far
(October 1980) for the 2 grants (Rs. 6 lakhs).
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10.0 Development of specific crafts
10.1 Musical instruments

A development centre for musical instruments was set up at
Madras in January 1956 to impart training in the making of musical
instruments, to improve upon the existing instruments and to design
new instruments and also to utilise various indigenous materials in
the making of musical instruments, An expenditure of Rs. 17.19
lakhs had been incurred on the centre from 1961-62 to 1978-79.
Between 1956 and 1967, training was imparted to 226 trainees in the
manufacture of primarily 11 instruments. The training programme
was discontinued in November 1867,

In the proposal for a plan scheme for “intensive training for
manufacturing concert instruments”, submitted by the centre to the
Board (January 1976), it was stated that due to lack of proficiency,
the persons trained earlier did not follow the vocation of making
instruments. Hardly one or two had stuck to this profession.

During 1974-75 to 1976-72, the centre produced 15 experimental
instruments and incurred an expenditure of Rs. 3.16 lakhs. These
instruments were kept in the gallery as exhibits and no other efforts
were made to popularise these instruments and introduce them In
the market. Since 1976-77, no research programme was under-taken.
The objects, for which the centre was established, thug, remained
largely unfulfilled though Rs. 17.19 lakhs had been spent.

10.2 Tﬁbul mﬁs N »r » -

Two developmental centres for tribal crafts of North Easiern
region and Himachal Pradesh were set up at Jorhat (now at Gauhati)
and Kulu in February 1975 and February 1976 respectively. These
centres were to continue throughout the Fifth Plan Period (up to
1978-79) and their continuance was to be recgived thereafter. The
records of the centre at Kulu test checked in audit (February 1980)

revealed that:

—expenditare of Rs. 0.70 lakh was incurred up to March 1979
on rent of the building and pay and allowances of one
officer only, but no developmental activities were under-

taken by the centre; and

—no review about the utility and cont'nuance of the centre
was done as envisaged.
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11.0 Common facility serwice centres

11.1 The Board introduced a number of schemes for setting up
common facility service centres in different crafts at different places.
Two sach centres for hand-printed fabrics at Farrukhabad and
Ahmedabad were approved towards the end of 1977-78 at an esti-
mated cost of Rs. 4.63 lakhs. The centres were set up in 1978-789, but
had not"started functioning so far (November 1980) because the
requisite machinery and equipment Had not been received. During
1978-79 and 1979-80, expenditure on pay and allowances of the staff
and contigencies was Rs. 0.80 lakh and Rs. 1.00 lakh respectively,

The Board sanctioned Rs. 13.53 lakhs (March 1978) in favour of
3 voluntary organisations for setting up common facility service
centres for development of (i) handicrafts in agate stone at Banda -
(Rs. 7.50 lakhs), (ii) rural pottery at Pondicherry (Rs. 2.00 lakhs)
and (iii) woollen carpet project for clipping and flower cujting,
washing and drying, dyeing of yarn and designing and market in-
telligence (Rs. 4.03 lakhs) at Nagpur.

(a) No project proposal for the common facility centre for
agate stone was on record, but the amount of grant-in-ai¢
(Rs. 7.50 lakhs) was paid (March 1979). The centre had
not been set up so far (November 1980); the institution
was asked (May 1980) refund the amownt alongwith
interest, brut the refund was still awaited (October 1980).

(b) For setting up the common facility centre mentioned at
(ii) above, a registered society projected (1978-79) an
estimated cost of Rs. 1.25 lakhs on machinery and request-
ed for financial assistance of that amount. The Board,
however, sanctioned Rs. 2.00 lakhs (Rs. 1.25 lakhs for
machinery and Rs. 0.75 lakh for kiln). As per the project
proposal, the cost of kiln was to be met by the society
itself. The entire grant was paid in March 1979; Rs. 0.99
lakh only including advances (Rs. 0.42 lakh) were utilised
upto March 1980. The centre had not been set up so far
(October 1980).

(c) Regarding the grant at item (lii) above, the institution
had intimated (January 1980) that two centres, viz. for
washing and dyeing of carpets and for clipping and flower
cutting were set up in October 1979. The remaining two
centres were yet to be set up (October 1980). No utilisa-
tion account of the grant was received (October 1980).
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12.0 Other miscellaneous schemes

12.1 Flood relief

In October, 1978, Gov_erriment sanctioned Rs. 25 lakhs for pro-
viding relief to flood affected craftsmen in various States. The relief
measures consisted of purchasing directly from the craftsmen and
artisans, ready stocks of craft products which they had been able
to 'save from flood damages as well as articles produced by them
during the next 3 months. Out of Rs. 25 lakhs released during
1978-79, Rs. 11.86 lakhs were spent (March 1979) and Rs. 10.38 lakhs
were refunded (up to October 1980); the refund of balance Rs. 2.76
lakhs was still awaited (November 1980). Out of Rs. 11.86 lakhs
utilised in purchase of craft products, Rs. 450 lakhs were spent on
preparation of 0.10 lakh handicraft calendars for 1979 for sale; out
of these, only 900 calendars were sold for Rs. 0.41 lakh and the
remaining calendars were given free leaving an uncovered cost ot
Rs. 4.09 lakhs. Sale proceeds of Rs. 0.49 lakh were received from one
institution in Haryana, Information regarding the amount realised
by the other institutions by sale of articles purchased (Rs. 6.87
lakhs) under the scheme and the loss, if any, was awaited (Novem-
ber 1980) from the Board.

12.2 Grant-in-aid of Rs. 1.80 lakhs was given to a voluntary
organisation in March 1978 for organising a credit campaign to
popularise the flow of credit to artisans from the nationalised banks
in 8 States. This organisation in turn transferred Rs. 1.20 lakhs to
4 of its member agencies during August to November 1979. The
accounts of the grants released had not been rendered (November
1980) and therefore, actual utilisation thereof for the purpose for
which it was given was not known to the Board.

12.3 According to terms of his appointment, the journeys per-
formed by the Chairman by staff car from residence to office and
back were to be treated as private. It was, however, noticed in audit
that such journeys were not so treated and Rs. 0.15 lakh due to be
recovered on this account from the Chairman for such journeys
performed during June 1978 to June 1979 were not recovered.
Similar journeys were also performed by him after June 1879 for
which the amount recoverable had also to be worked out and re-
covered. Besides, overtime allowance paid to the driver for working
beyond duty hours for such private journeys was also to be worked
out and recovered.
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13. Summing up—The folluwmg are the main pomts that
emerge:

~The different figures of progress in development of designs
wete depicted in various published reports and were not
based on proper records; 20 tools were developed in the
centre at Bangalore during 197475 to 1978-79, out of
which only 7 tools were standardised. In weaving craft,
after incurring an expenditure of Rs. 0.64 lakh, only 13
designs of wall hangings and table mats were produced
during 10 years, which was obviously an insignificant
contribution. '

~—18-12-1979 crores were spent on training and extension pro-
grammes during 1874-75 to 1978-7%. A grant-in-aid ' of
Rs. 9.58 lakhs was sanctioned (March 1979) to a voluntary
organisation to start 70 schemes of apprenticeship training
under master craftsmen in contravention ‘of the prowisions
of the scheme. Only 60 of these schemes were started in
1979-80.

—The progress of the training programme of carpet weaving
launched by the Board on a massive scale in 1976-T7 was
not properly monitored and carpets produced by trainees
(worth Rs. 71.79 lakhs in UP) had not been disposed of,
resulting in blocking of Government. modey and space.
Grants of Rs. 6.70 crores were released to the HHEC and
other State Handicrafts Corporations up to March 1979
for training in carpet weaving, but no control on proper
utilisation of grant was exercised by the Board. Grants
were released much in excess of requirements without
watching util'sation of the previous grants. Cost of assets
amounting to Rs, 104.44 lakhs created cut of Government
grants was yet to be recovered from the grantees.

—An amount of Rs. 10.20 lakhs was cpent on 14 marketing
and service extension centres set up during 1975-76 to
1978-79, but no significant performance was noticed at these
centres.

—In March 1979, the Board sanctioned a number of new
schemes and released grants to the tune of about Rs, 200.00
lakhs. Out of this, Rs. 125.40 lakhs were released as cent
per cent grants-in-aid in the last week of March 1979 to
23 organisationg for implementing a new scheme of estab-
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lishment of rural marketing service centres. The scheme
was not specifically approved by the Planning Commission
and the Expenditure Finance Committee and the expendi-
ture though in the nature of new service, was met by
re-appropriation from other heads without prior approval
of the Parliament.

—One organisation at Bombay was given grants of Rs. 1.22
lakhs and Rs. 1.16 lakhs to meet salary and administrative
expenses during 1978-80 and 1980-81 in contravention of
the provisions of financial rules which prescribe a ceiling
limit of Rs. 0.10 lakh per annum in each case.

—During 1978-79, funds were released to 7 State Handicrafts
Corporations and voluntary organisations to organise ex-
hibitions on behalf of the Board, but the submission of
the vouchers in support of the expenditure was dispensed
with which made the expenditure not susceptible of
audit.

—Remnant exhibits worth Rs. 8.40 lakhs from various exhibi-
tions, which were rarely used in the subsequent exhibi-
tions, were lying undisposed of.

—The Board released Rs. 16.56 lakhs for survey and study
projects, mostly in March 1978, to 20 organisations. The
projects were not included in the annual plan of the Board
for 1978-79.

—A registered institution in Karnataka was granted Rs. 6
lakhs for student projects of 9 Engineering colleges, which
was a part of their normal educational and field service
training programme and had no relevance with the
development of handicrafts.

—An amount of Rs. 17.19 lakks had been spent during 1961-62
to 1978-79 on a pilot centre for musical instruments at
Madras; 226 persons were trained at the centre, but they
could not take to the profession due of lack of proficiency;
the other objects of the centre also remained largely un-

fulfilled.

—The Board paid (March 1979) Rs. 13.53 lakhs to 3 institu-
tions for the establishment of 6 common facility service
centres for different crafts. The work of setting up of 3
centres for which Rs. 9.50 lakhs were paid had not started.

2521 1S 5 .
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—Rs. 25 lakhs were paid to 12 organisations for purchasing
the handicraft articles direct from the flood affected
artisans as a measure of relief which were later to be
sold; Rs. 11.86 lakhs only were utilised. Out of unspent
balance, refund of Rs. 2.76 lakhs from 3 organisations was
awaited (November 1980). Out of Rs. 11.86 lakhs, Rs. 4.50
lakhs were spent on preparation of handicraft calendars
(10,000) for 1979 for sale; cut of these only 900 calendars
were sold for Rs. 0.41 lakh and the remaining calendars
were given free leaving an uncovered cost of Rs. 4.09
lakhs.

[Paragraph 1 of the Report of the C & AG of India for the year
1979-80, Union Government (Civil) (pp. 1—24)].
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